Joint committee report submitted to the Hon’hle Wational

Green Tribunal (SZ), Chennai

1, PREAMBLE:-

In the matter of Original Application Number 127 /2021,

amaong

carrying the Honble National Green Tribunal,

Southern Zone, Chennai in its order dated 14.06.2021 has

appointed Department of Geology and Mining as a Nodal

Apency and also to appeoint 2 Joint Committee comprising of

following officials and direct to submit a factual as well as

action taken repert if there is any violation found

(i)

(i)

(1)

(iv)

The District Collector, Chengalpattu District, or
a Senior Officer not below the rank of Assistant
Collector/Sub-Divisional Magistrate as debuted
by the District Collector

A Senior Geologist from the office of the Deputy
Director of Geology and Mining Department,
Chengalpattu.

A senior from the Tamil Nadu State
Environment Impact Assessment Authority (TN
SEIAA).

A senior officer from the Tamil Nadu State
Pollution Contrel Board (TNPCB) as deputed by

its Chairman .

The Committee is also directed to ascertain the following

facts.

Y

whether there was any violation of conditions
imposed in the environment clearance, Consent and
other permissions granied commitled by the 8t

respondent?



iif)

Whether there was any excess mining done by the
87 respondent and, if so what is the quantity of
excess mining and the amount of compensation
payabie apart from royally and penally to be
imposed.

Whether the pollution control mechanisms have
been strictly adhered to by the 8% respondent while
operating the quarry including user of permitied
explostves and limings and if there is any violation,
what is the tmpact of same on environment aned the
remedial measures to he taken for rectifyjing the
same.

Whether there was any impaci on the neighboring
property owners on account of the alleged viclations
and pollutions and said to have been caused by the
8t respondent.

The commitlee is also direcied to ascertain the
nature of damage caused to environment arned
assess the environmental compensation to be fixed
against the establishment of 8* respondent for the
violations and also damage caused to the

environment on account of such activities.

1.2. COMPQSITION OF THE COMMITTEE

a) In compliance to the Hon’ble National Green Tribunal

[South Zone] order, the District Collector has neminated
Tmt.Shaghitha Parveen, the Revenue Divisional Officer,
Chengalpattu vide Re.8218 /Mines/2021 dated 20.06.2018




as a member of Joint Committee for conducting inspection

and submit detailed report of the subject quarry.

b) The Nedal Agency, the Director, Department of
Geology and Mining vide Rec.No.3883/MM1/2021 dated
16.07.202] has requested the District Collector, Tamil Nadu
State Environment Impact Assessment Authority and the
Chairman , Tamil Nadu Pollution Control Board, to nominate
an officers from their Departiment as a member in the Joint
Committee for conducting feld inspection over the subject

area. (Annexure - 1 )

c) The State Level Environment Impact Assessment
Authority vide letter No.SEIAA/Tamil Nadu/NGT/O.A.No.127
of 2021/2021-1 dated 22.07.2021 had deputed Tmt.
N.R Kamala, Assistant Envirenment Engineer, SEIAA Tamil
Nadu, Chennai as a member of the Joint Committee.

(Annexure — 2 )

d} The Member Secretary, Tamil Nadu Pollution Cantrol
Board vide letter No.TNPSC/LAW/LA-III/NGT/013348/2021
dated 14.07.2021 has normunated Er.D.Vasudevan, District
Environmental Engineer, Kanchipuram District as a member

of the Joint committee. (Annexure — 3 )

g) The Director, Department of Geology and Mining vide
Re.No.3883 /MM1 /2021 /dated 15.02.2021 had nominated
Thiru.K.Vijayaragavan, Assistant Director, Geology and
Mining, Chengalpattu District as a member of the Joint

Committee. (Annexure - 4 )




) Accordingly, the nominated members of the joint

Committed is given as under.

1. Tmt.K.Shaghitha Parveen,
Revenue Divisional Officer, - Member
Chengalpattu..

2. Er.D.Vasudevan,
District Environmental Engineer - Member
Tamil Nadu Pollution Centrol Board,
Kanchipuram District.

3. Thiru.K.Vijayaragavan,
Assistant Director,

Geology and Mining, - Member
Chengalpattu.
4. TmLN.R Kamala, - Member

Assistant Environment Engineer,
SEIAA Tamil Nadu, Chennai.

1.3 Observation of the Joint Committee

i) The Joint Committee had inspected the arca under
lease granted to 8% respondent Tvl.Salem Mines & Aggregales
on dated 16.09.2021. During the time of inspection, the
Assistant Director and Assistant Geologist, Department of
CGeology and Mining, Kancheepuram, The District
Environmental Engineer, Pollution  Control Board,
Maraimalainagar, Revenue Division Officer Chengalpattu,
Assistant Environmental Engineer, State Environment Impact
Assessment Authority, Chennali, Tahsildar,
Thirukazhikundram, the Head Surveyor, Thirukazhikundram,
Firka Surveyor and the Revenue Inspector, Kunnavaklkam
and the Village Administrative Officer, Kunnavakkam were

also present and assisted at the time of inspection. The lessee




Tvl.Salem Mines & Aggregates was also present at the time of

imnspection of the quarry sites.

ii} The Officials of Revenue and Survey Departments i.e.,
the Firka Surveyor and the Village Administrative Officer,
Thirukazhikundram Village had identified the boundaries of
the area granted under lease in respect of leases mentioned
by the petitioner in Kunnavalkkam village and the dimensions
of the guarried pit had been measured with Total Station
instruments. The Tapographical base plan and details of
survey carried out by Head Surveyor, Thirukazhikundram,
Kanchipuram District and submitted his sketch on

30.6.2021. (Annexure - S and 6 )

i)  In  then Kancheepuram  Disirict, presently
Chengalpattu District there are 5 Rough stone and Gravel
quarry leases had been granted in S.Ne.l75/1, 175/2B,
- 175/3, 175/8B, 175/9B, 175/10B, 175/11B, 175/12,
176/2A, 176/2B and 176/1 of Kunnavakkam village in
Thirukazhikundram Taluk from the 2006 onwards. All the
leased out areas are merged together and formed a single pit
and part of the pit hlled with water. Presently the 8th
respondent having quarry lease for quarrying rough stone in
s.No.176/ 1A over an extent of 3.04.0 hect. In Kunnavakkam
village of Thirukazhikundram Taluk and the lease valid uplo
18.11.2023. 'The details of lease granted in Kunnavakkam

village are as follows:-




Extension,
Thiruneermalai,
West Tambaram,
Chennai-45

Sl | Name of the lessece|  SE.Nos. Extent District Lease
No | and address in hect. Collector’s Period.
. Proceedings. 3 _
1 | M.Ramachandiran, 176/1 3.00.0 | Re.1917/2005 | 07.02.2006
No.7, Johnson Q1 to
Street, Tambaram Dt.7.2.2006 |06.2.2011
West,
Chenngi-46. - | B _
2 | PJanardhan Reddy, | 175/1, 3.00.0 | Re.80Q/2010/ |24.03.2010
S5/v.Ranga Reddy, 175/2B, QlDated o
No.7, Vetri Nagar, | 175/3, 24.3.2010. |23.03.2018
2ot Street, West | 175/8B,
Tambaram, Chennai- | 175/9B,
8. 175/10B,
175/11B,
R 175/12.
3 | P.Janardhan Reddy, | 176/ 1(Part) 3.00.0 |Re.397/2010/ | 15.07.2011
S/o.Ranga Reddy, Q1 dated to
No.7, Vetri Nagar, 15.07.2011 14.07.2016
2nd  Btreet, West
Tambaram, Chennai-
B
4 | Tvl.Salemn Mines and | 175/1, 3.13.00 |Rec.287/2015/ |26.02.2016
Aggregates, 175/2B, Q2 Dated TO
No.9, Nagarathinam | 175/3,175/8 26.2.2016. 95.2.2091.
Extension, B, 175/9B,
Thiruneermalai, 175/10B,
West Tambaram, 175118,
Chennai-45. 175/12,
176/ 2A,
176/2B
S | TvlSalem Mines and | 176/ 1A 3.04.00 | Re.003/Q2/ 19.11.2018
Aggregates, 2018 dated To
No.9, Nagarathinam 1831 2018, 18.11.2023




4.(1) Lease 1 ;- S.F.Nos.176/1A, Over an extent of 3.04.0
Hect.

i) A Rough Stone quarry lease has been granted for the
period of five years to Tvl.Salem Mines for quarrying Rough
stone in patta survey numbers 176/ 1A over an extent of over
an extent of 3.04.00 Thectares of Kunnavakkam village,
Thirukazhikundram Taluk, Chengalpattu District vide
Kanchipuram District Collector Proceedings
Re.No.003/2018/Q2/ dated 19.11.2018. The lease deed was
executed on 19.11.2018 and the lease valid uplo 18.11.2023.

(Annexure — 7 )

ii) The lessee has obtained Environmental clearance from
the District level Environmental Impact Assessment Authority
for a period of 5 years from the date of execution of lease deed
vide Lr. No. DEIAA-DIA/ TN/ MIN/ 003/ Q2 / 2018-KPM,
EC.No.41.-2018, Dated. 03.10.2018 subject to the conditions
stipulated therein for quarrying of Rough Stone in
SF.No.176/1A ., to the tune of 535220 cbm. (Annexure -8 )

iii) The lessee has also eblained TNPCB consent vide CTO
Proc.NO.F.2055MMN /RS ,'DEEfTNPCB/MMNfA}}‘éHw dated
09/01/2019 wvalid up to 31.03.2023 subject to comply with
the conditions in the EC and quarry lease agreement.

(Annexure — 9 )

iv) The lessee has entered blasting work contract
agreement with Thiru.J.Sivakumar Proprietor, / Occupier of -
M/s.Udayam Explosives, Tambaram, Chennai-45 for

extraction of quarrying mineral . On veriflication of register



maintained by the lessee it is revealed that the blasting has
been carried out by the manager of mines between 2 PM Lo 4
PM and also local enduiry conformed the blasting has not
been done during the night time. (Annexure — 10)

4 (2) Violations are observed during the inspection within

the area granted under lease.

i) As per lease deed conditions the required safety
distance of 300 metres has not been provided to the adjacent
Grama Natham Poramboke located in S.No. 178, 177/4
of Kunnavakkam village, and quarrying had been carried out

in the safety zone area also.

ii) The lessee has not maintained the Sm height and
width of benches with 45 degree slope from horizontal in
order to avoiding untoward incident as per regulation
106(2)(a) of the Metalliferrous Mines Regulation 1961 and also
the lessee has not carried out the quarrying operations in a
skilful, scientific and systematic manner keeping in view of

proper safety of the labourers.

11i) The lessee has not monitored the guality of the
ground water once in 3 month and not conducted any air
sampling survey in and arcund the quarry site as per EC
conditions The lessce has not planted any green belt
development around the bounty of the quarry site in manner
to preservation of environment and ecology of the area as per
rule 36 (5] (C) of Tamil Nadu Minor Mineral Concession Rules
19359,
iv) As per the pit measurements, it is estimated that, a

quantum of 810920 M3 of rough stone had been quarried




within the lease hold area and approval depth of mining in
S.F.Nos. 176/ 1A over an exlent of over an extent of 3.04.00
hect.

v) Mining operation is approved up to depth of 62 m
(below grourwd level) in the mining plan / environmental
clearance whereas the lessee has carried out the mining
operation to maximum depth of 98 metres i.e., beyond the
approval depth of 62 mtr. over an extent of 1.99.00 hect out
of 3.04.00 hect and removed 507348 M3 of Rough Stone an
average depth of 25.5 metre from the area granted under
lease in 8.F.Nos. 176/ 1A.

5(1) Lease II :- S.F.Nos.175/1, Etc Owver an extent of
3.13.0 Hect.

i) A Rough Stone and Gravel guarry lease has been

granted for the period of five years to Tvl.Salem Mines for
qua.-rrjdng Rough stone and Earth in patta survey numbers
175/1, 175/2B, 175/3, 175/8B, 175/9B, 175/10B,
175/11B, 175/12, 176/2A, 176/2B over an extent of over an
extent of 3.13.00 hectares of Kunnavakkam village,
Thirukazhikundram Taluk, Chengalpattu Districl wvide
Kanchipuram District Collector Proceedings
Rec.No.287/Q2/2015/dated 26.02.2016. The lease deed was
executed on 26.02.2016 and was expired on 25.02.2021.

(Annexure — 11 )

ii) The lessee has obtained Environmental clearance from
the District level Environmental Impact Assessment Authority
for a period of 5 years from State Level the date of execution
of lease deed wvide Lr No.SEIAA-/TN/F.No.5005/1(g)




JEC.No.2958/2016 Dated 19.02.2016  subject to the
conditions stipulated therein for quarrying of Rough Stone
and Gravel in 8F No.175/1 ete., to the tune of 99210 cbm and
477100 cbm respectively. (Annexure — 12

iii) The lessee has submitted first modified approved
mining plan vide letter No.15/Q2/2017 dated 18.1.2017 for
the production of 337728 cbm. of rough stone upto the depth
of 53 metres. Further he has also submitted second modified
approved mining plan vide letter No.15/Q2/2017 dated
14.09.2018 for the addition produection of 433483 cub.metre
of rough stone upto the depth of 66 metres below ground

level.

iv)] The lessee has also obtained Environmental
clearance from the District level Environmental Impact
Assessment Authority for a period upto 25.2.2021 vide Lr.
No. DEIAA-DIA/ TN/ MIN/ 479/ Q2 / 2018-KPM, EC.No.32.-
2018, Dated: 03.10.201 8.(Annexure -~ 13 )

v ) The lessee has also obtained TNPCB consent vide
CTO  Proc.NO.F.0988MMN/RS/DEE/TNPCB/MMN/W /2019
dated 09/01/2019 valid up to 25-02-2021 subject to comply
with the L';mditiuns in the EC and quarry lease agreement.

[Annexure — 14 )

vi) The lessee has entered blasting work contract
agreement with Thiru.J.Sivakumar Proprietor, / Occupier of
M/s.Udayam Explosives, Tambaram for extraction of

gquarrying mineral .(Annexure — 15 )
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5 (2) Violations are observed during the inspection

within the lease area.

i)

As per lease deed conditions the required safety
distance of 50 has not been provided to the
adjacent Naduvakkarai Eri and quarrying had

been earried oul n the salely zone area also.

The lessee has not maintained the 5m height and
width. of benches with 45 degree slope [rom
horizontal in order to avoiding untoward incident
as per regulation 106(2)(a) of the Metalliferrous
Mines Regulation 1961 and also the lessee has not
carried out the guarrying operations in a skilful,
scientific and systematic manner keeping in view

of proper safety of the labourers.

The lessce has not monitored the quality of the
ground water ence in 3 month and not conducted
any air sampling survey in and around the quarry
site as per EC conditions The lessee has not
planted any green belt development around the
bounty of the quarry site in manner to
preservation of environment and ecology of the
area as per rule 36 (5) (C) of Tamil Nadu Minor

Mineral Concession Rules 1959,

Mining operation is approved up to depth of €5
mtr. (below ground level) in the second modified
approved mining plan / environmental clearance

wherecas the lessee has carried out the mining

11



operation to the maximum depth of 92 mtr. ie.,
beyond the approved depth over an extent of
0.65.10 heet out of 3.13.0 hect.

v)  As per the pit measurements, it is estimated that a
gquantum of 137509 cbm of Gravel and 589443
cbm of Rough stone Gravel had been removed
within the lease hold area and approval depth of
mining from the area granted under lease in
%.F Naoa. 178/1, 175/2B, 175/8, 175/8B, 175/9E,;
172/108B; 178/11B, 175/12, 176/2A, 176/2PR

over an extent of over an extent of 3.13.00 hect.

vi) The lessee has ecarried out quarrying operation
beyond the approval depth of 65 mir and removed
86970 M3 of Rough Stone to the an average
depth of 14.8 melre from the area granted under
lease in S.F.Nos. 175/1 etc.,

6) The guantity of rough stone permitted for
production in the Approved Mining Plan / Environmental
Clearance the gquantity for which transport permits obtained
from the Office of the Assistant Director of Geology and
Mining, Chengalpattu and the actual quantum of minerals
quarried and removed within the lease hold arca granted
under lease-I & 1 of Kunnavakkam village of
Thirukazhiltundram Taluk as tabulated below:-

12




Quantum of o
mineral Ql.:lu'.'l.l'.l:lm of Netaal qrsatity of Quantum of
permitted for minerals for S TRE R Sl P Mineral quarried
production in the | which transport b and transported
81, Sy : and removed
& Lease | approved mining | permits obtained (in M2 unlawifually
o plan (in M3} (in M3)
{in M3},
Gravel Rough Gravel Rongi Grawvel Rough Gravel Riugh
stone stone stone stone
1 3 3 4 5 6 7 8=(6-4) | 9=(7-5)
1 | Leass-I : oo : ; =
Nil 53dH220 Mil 152160 Nil B109a0 Mil 658830
2 | Lease-11 : 3 : R
=5 47700 | 870421 Nil B70420 | 137508 | 589443 137509 | -280977
Total | 47700 | 1405641 | 1022580 | 137509 | 1400433 | 137509 | 377853

Thus, it is estimated that an quantum of 137509 M2 of

gravel and 377853 M2 ol rough stone has been quarried and

removed from the lease hold area without payment of

seigniorage fee and without obtaining despatch slips.

7) Encroachment and Illegal quarry in non-lease hold

area:

1) The lessee has encroached and indulged illegal

quarrying operation

in the adjacent

patta in

; S.F.Nos.176/1B (Part) over an extent of 1.00.Q hec

2]

and illegally transported to the tune ol 42428 M3 of
gravel and 356870 M3 of rough stone and thereby the
lessee contravencd the sub section (1) & (1A) of
Section 4 of Mines and Minerals (Development and

Regulation) Act, 1957,

The lessee has also encroached and indulged illegal

guarrying operation in the adjacent patta in

S.F.Nos.174/2D over an extent of 0.22.00 hect and

13




lllegally transported to the tune of 23953 M3 of gravel
and thereby the lessee contravened the sub section
(1) & (1A)

of Section 4 of Mines and Minerals

(Development and Regulation) Act, 1957,

3] Dumping of gravel was noticed in the Southern side
1e, in non lease hold area in 5.F.No.176/B (Part)
Patta, Poramboke land. It is estimated that =

quantum of 23702 M3 of gravel was dumped.

Abstract for Quantity of Minerals Quarried and Transported

Unlawfully/Illegally
" Quantum of the Quantum of the
8l. | S.F.Nos. Extent | Mineral Illegally | Mineral lllegally
' No. (in quarried (within | quarried (Outside
Hec.) the lease hold the lease hold
area) area)
Gravel | Rough | Gravel | Rough
(in M3} | stone | [in M3) stane
(in M3) (in M3)
4 Lease - I 3.04.0 Nil 658830 = "
9. |Lease-u |3.13.0 | 137509 [-280977 ) S
176/1B (P) | 1.00.00 g ¥ 42428 | 356870
4 174 /2D 0.22.50 = - 23953 Nil
TOTAL 137509 | 377853 | 66381 | 356870 |

B.Environmental compensation and cost required for

environmental damages
As CPCB guidelines
be

(he the

as,

per Environmental

compensation shall calculated Environmental

compensation toa be paid (EC)=Plx NxRx8x LF

14



Where,

Pl Pollution index of industrial sector - For Red category
[SL.Na. 1085] it is 60 to 100. An average vahie of 80

taken

N Number ol days ol violalion took place

Actual guantity of minerals
(rough stone and gravel )
guarried and removed

Number of _é’.ays of quarrying
gperation from 19.11.2018 1o
16.09.2021

Quantity of minerals (rough
stone and gravel) quarried per
day

19,61,193 M3

982 days

19,61,193 /082 =
1997 M3/day

Quantum of minerals (rough
stone and gravel) for which
transport permits obtained

10,22,580 M3

Number of days of guarrying
operation carried legally

10,22,580/1997 = 512
days

Number of days of quarrying
operation ecarried unlawfully /
illegally

982 - 512 =470 days

Hence, it may be considered that the proponent has

taken the excess mining from the date of commissioning from

09.01.2019 (470 days)

R = A factor in Rupees for EC is minimum of 100 and

maximum of 500. An average value of 250 taken for violation

S = Faclor for scale of operation (0.5 for small, 1.0 for

medium and 1.5 for large scale). Hence 0.5 taken since it is

small scale.
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LF = Location factor (population from 1 to <5 million LF
3 1.28).

EC = 80x470x Rs.250x0.5x1.25 = Rs.58,75,000/-
(Rupees Fifty Eight Lakhs and Seventy Five Thousands
Only)

It 1s respectively submitted that the proponent may be
issued with directions to remit the Environmental
compensation of Rs.58,75,000/- (Rupees Fifty Eight Lakhs
and Seventy Five Thousands Only) under section 5 of
Environmental [Protection] act, 1986 as amended after giving
an aopportunity to the project proponent.

9. Recommendations :-

1) For illegal and unlawful quarrying and
transportation of 66381 M3 of Gravel and 356870
M3 of Rough stonc in non lease hold area Patta
SF.No.176/1B and 174/2D of Kunnavakkam
village, Thirukazhikundram Taluk and for the
unlawful quarrying and removal of 137509 M3 of
Gravel and 377583 M3 of Rough stone from the
lease hold area necessary action has to be initiated
by the concerned authority as per 36-A of Tamil
Nadu Minor Mineral Concession Rules, 1959,

1) For the violations of lease deed conditions, penalty
action may be imposed in respect of such breach
may cancel the lease after granting an opportunity
of hearing to the lessee as per the Rule 36 (5) (h)
of Tamil Nadu Minor Mineral Concession Rules,
1959 after providing opportunity for personal

hearing.
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1)  Sinee al present further quarrying in the subject
area is endanger to the life of the quarry workers.
Further, quarrying may be allowed only alter
taking remedial measures and after getting
concurrence from the Director General of Mines

Safety and District Collector.

1v] The committee recommends that the lessee shall
deposit Environmental Compensation as appealed
by Hon’ble National Green Tribunal (SZ) in the
TNPCE - Environmental Compensation Fund
payable at Chennai. The amount shall be used for
restoration of environment and for necessary
remedial and preventive measures in regard to

environmental matters.

/_g--v*."%__r;b‘\@‘* j ' W“

Revenue Divisional Officer, District Environmental Enginecer,

Chengalpattu. Kenehiptrem, Maraimala Nagar.
e
. ; I : : L
Assistant Direct Ir ! Assistant Environment Engineer,
Geology and Mining. State Environment Impact
Chengalpattu. Assessment Authority.
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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Original Application No.127 of 2021(5Z)

IN THE MATTER OF :

P. Nanthagopal (M/A 34 years ),
5/o.Pazhan Muruvappan,

110, Kunnavaklkam Village,

Nellithoppt Street,

Pattaraikazhani Post,
Thirukazhilundram Taluk,
Chengalpattu, Tamil Nadu-603 102,
Phone No.96291 32605,
Email,ID:meganalhan6887 33@emeail.com

... Applicant(s)

Versus-

1. The Commissioner,
Geology and Mining Department,
Government of Tamil Nadu,
Alzndur Road, Guindy,
Industrial Estate, Guindy,
Chennai-600 032,
Phone No.044-22501874.
Email.ID:cgmchennai32@gmail.com

& 7 others
...Respondent(s)
INDEX TO TYPED SET OF PAPERS
Sl.No Date Subject Page No
Annexure-1 - Copy of the letter from the
Director, Department of Geology and
1 | 16.07.2021 | Mining, Chennai vide | 1-4

Rc.No.3883/MM1/2021 to nominate an
officers from their Department as =a
member in the Joint Committee.




22.07.2021

Copy of Joint Committee member from
the State Level Environment [mpact
Asscssment Authority vide letter
No.SEIAA /Tamil Nadu/NGT/0.A.No.127
of 2021/2021-1 dated 22.07.2021. |

14.07.2021

Copy of Joint Commiltee member irom |
the The Member Secretary, Tamil Nadu
Pollution Control Board vide letter No.
TNPSC/LAW/LA- [[/NGT/013348 /2021
dated 14.07.202 1

15.09.2021

Copy of the letter from the Director of
Geology and Mining vide Re.WNo.3883
/MMI1 /202 1dated 15.09.2021.

9-14

S5&6

30.09.2021

Copy of Topographical base plan and
details of survey sketch prepared by Head
Burveyor, Thirukazhikundram on
30,09.2021.

15-18

19.11.2018

Copy of the District Colléctor Proceedings
Re. No. 003 /2008/0Q2 dated 19.11.2018.

19 -26

3.10.2018

Copy of consent letter from District level
Environmental Impact Assessment
Authority vide Lr. No. DEIAA-DIA /TN
/MIN/003/Q2/ 2018 - KPM, EC. No.41,
Dated 03.10.2018.

27 - 40

08.01.2019

10

4.7.2016

Copy of consent letter from Tamil Nadu
Pollution Contrel Board consent vide CTO
Proc. No. F.2055MMN /RS /DEE
JTNPCB/MMN/A&W /2019 dated
09.01.2019.

41 - 56

| Blasting work contract agreement with

Thiru.J.Sivalkumar, Proprietor/Occupier
of M/s.Udayam Explosives, Tambaram,
Chennai-45 with in respect of Lease-1

57 - 72

L3

26.2.20186

Copy of the District Collector Proceedings
Re. No. 287 /0Q2/2015 dated 26.02.2016.

73 - 82

12

19.02.2016

Copy of consent letter from State level
Environmental Impact Assessment
Authority vide Lr. No. SEIAA
JTN/E.NO.5005/1(a)/RC.NO 2958 /2016

Dated 19.2.2016.

83 - 90
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03.10.2018

Copy of consent letter from District level |
Environmental Impact Assessment
Authority vide Lr.DEJAA-DIA / TN/ MIN/
479/ Q2 [ 2018 2018 - KPM, EC.NO.32-
2018 Dated 03.10.2018,

91 - 104

14

09.01.2021

Copy of consent letter [rom from Tamil
Nadu Pellution Control Board consent
vide CTO Proc. No. F.OI89MMN
/RS/DEE/TNPCE/MMN /A&W /2019
dated 09.01.2019.

105 - 118

15

14.05.2020

Copy of Blasting work contract agreement
with Thiru. J.Sivakumar, Proprietor
/Occupier of M/s.Udayam Explosives,
Tambaram, Chennai-45 with in respect of
lease-11

119 -152
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16.09.2021

153




INGT ORDER/TIME BOUND/

CTORATE OF GECLOGY AND MINIMG
o
E i LAS.. v 1. District Collectar,

eclogy and Mining, Chengalpatiu.

Thiru, Vi-Ka Trdistrial Estete, e ey

Guindy, Chennai-600 032. 2. State Lgvei Eriwmn[ﬂent Impact

Assessment Authority,

- Director Of Environment and
Forests,
No.1, Jeenis Road,

Panagal Maalirai,
Sajdapet, Chennai-600 015.

3. The Chairman,

No.76, Mount Salai,

Guindy,
— _, Chennai — 600 032.
b Re.No.2883/MM1/2021, dated 16.07,2021
i 5§

JLQU,! . Sub Mines and Minerals - Minor mineral - Rough slone —
g Y Chengaipatiu  Disticl - Thiukazhukundram  Taluk -
A L1 =3 Kunnavakkam Village - S.F. Nos,175/1, 175/2B, 175/3 etc.

F — Violations of conditions and alleged excess mining done

by TvlSalem Minas & Aggregates - Crder dated
Wt 14.08.2021 of the Hon'ble National Green Tribunal,
% Southern Zone, Chennai in O.ANo.127/2021(SZ) - directed
o constitutz a Joint Commiltee for inspection of the area -
Nomination of members of concerned Department -

igf” regarding
: wﬁw Ref:  The Hon'ble National Green Tribunal, Southern Zone,
Chennal, order dated 14.06.2021 in O.A.N0.127/2021 (SZ).

L

Kind attention is inwted to the references cited above.

2} In the reference cited, the Hon'ble National Green Tribunal, Southem
zone, Chennai has orderad that in order lo aseerlain the genuineness of the
aliegations and the violaticns alleged and its impact on environment they feel it
appropriate to appoint a joint committee comprising of 1) The District Collectar,

Chengalpattu District or a benior Officer not below the rank of Assistant Collector

i
Hoe ud

Tamil Nadu Potlution Caontrol Board,




or Sub Divisional Magistrate as deputed by the District Collector, 2) a Senior

Geologist from the office of the Deputy Director of Geology and Mining

Departmenl, Chengalpattu District, 3) a Senior Officer from the Tamil Nadu State

Environment Impact Assessment Autharity (TNSEIAA), and 4) a Senior Officer
from the Tamil Nadu Pollution Control Board (TNFCB) as deputed by ils

Chairman to inspect the area In question and submit a factual as well as action

taken repart if there is any violation found.

3) The Hen'ble Mational Green Tribunal, Southern zone, Chennal has also

ordered that the commitiee is directed to ascertain as to

(i)

(if)

(il1)

()

(v)

Whether there was any violation of conditions imposed in the
environment clearance, Consent and other permissions granted
committed by 8" respondent.

Whether there was any excess mining done by the 8™ respondent
and, If so what is the quantity of excess mining and the amount of
campensaiion payabie apart ffoin roysily ana penalty fo ber
imposea,

Whether the Pollution control mechanisms have been strictly
adhered to by the 8" respondent while operating the quarry
including user of permitted explosives and limings and if there is
any violation, what is the impact of same on environment and the
remedjal measures o be taken for rectifying the same.

Whether there was any impact on the neighbouring property
owners on account of the alleged viclalions and pollutions said to
have been caused by the 8" respondent,

The commitiee is also directed to ascertain the nature of damage
caused fo environment and assess the environmeantal
compensation to be fixed against the establishment of the 8"
respondent for the violations and also damage caused to the

environment on account of such activilies.




4) The Mining and Geology Department will be the nodal agency for co-
ordination and for providing necessary logistics for this purpose. The Hon'ble
MET, Southern Zone has further directed io submii a report io this tribunal or o
before 30.07.2021 by e-filing in the form of searchable PDF/GCR Support PDE
and not in fhe forrn of Image PDF along with necessary hasd copies to be

produced as per Rulas,

5) Since the Department of Geology =nd Mining is nodal agency for zo-
ordination and for providing necessary logistics for this oulpose, ha District
Collestor,  Chengelgaliy; the Tamil Nadu Siste Environmeri impact
~ssessment Authority (TNSEIAA) gnd the Chairman, Tamil Nadu Pollusion
Conirol Board (TNPCB) are requested te nominate an officar from fheir
departments as a member in the Joint Commitlee for conducting flsk
inspaction ovar the subject area.

Seil- L.Minnai g
Drechy of Ceoiagy and Mir ng

Forwarded | By ardar

% o2 2!

i-or Director

Copy submitted (o

The Principal Sscratary
i Government, \,‘cw
Indusiries Deparimeari,
Secratarist, Chennai .

Copy io

& Assistant Director {ifc),
Ceaology and Mining,
Chengalpattu District.

'-_1-'t
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2Ubis TNPCE - Law - NG o 2 NO 127 of 2021 (s2p.em p Manthagapal, Chengsipau
dqanle The( CMmmisswoner Geology ang Mining Departmeny Govt. of Tamil pa i
ahd Ors-Exvess Miting dane by flie TVL. Salem Mines & Aggr, lag. N
daled 14.06 262 1. Reg Foegates- NGT Order
‘ Raf:.q .lger of the Hon'tle NG T order daled 14.06.2021 Passed in O A No 127 of
|F - RET T
AN

A am o fvite kind attention lo th

€ reference citag above, whersin e Hon'bls NGT
arder inter alis thal

(82) has passed

f w (3] a Senior Officer fram the Tamil Nady State Environmeny Impact
\tL\ (TNSEIAR), and (4) a Senior Officer from the Temit Nacy Follutfon Conty
0\
Y

9. TECOt if thera is any violation foundg,

J. The Mining and Geology Departmen wili be the nogal agency for co.
providing necessary logistics jor s purpose, "

In this regard, the Districy Environmen! Enginear, TNPCSH, Maraimalaj Nagar |g nominated as

Mernber of |ha Joint Committee an behalf of the Tamil Nady Pollulion Caniral Board for the dbove saidg
4 commiltee and his conact details ars fumnishad below:

This is for kind information,

ﬂr.D.Vasudnvan, M.Tech, .
The District Environmenta Engineer,
Tamilnadu Poliution Control Boarg,
Maraimalai Adigalar Street,
Nex (o pu nicipal Office,
Maraimalaj Nagar,
Kanchespuram District.
Chennai-603 200
Mobila no:8056042170

ordination and for

R e

%g/i‘ﬁl‘
«2¢{ZiFob CHAIRMAN

(7 rar

furnish compliancs fepart of tha Board (6 this office
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DIRECTORATE OF GEQOLOGY AND MINING

From To
Tniru, L. Nirmal Raj, [.A.S., The District Collector,
Director of Geology and Mining, Chengalpaltu District,

Industrial Eslate,
Guindy, Chennai - 600 032.

Rc.Mo. 3885,/MM1/2021, dated 15.09.2021

Sir,
5ub:  Mines and Minerals - Minor mineral - Rough stone

Taluk - Kunnavakkam Village - S.F. Nos.175/1,

- Chengalpattu  District - Thirukazhukundram
/&q/f \rﬂ‘\

175/28B, 175/3 atc. - Violations of conditions and
alleged excess mining done by Tvl.Salem Mines &
Aggregates - 0.A.No.127/2021(SZ) filed by
Thiru.P.Nanthagopal - National Green Tribunal
Passad Orders to constitute Committee - officials
nominated ~ Regarding.

Ref: 1. Orders passed by the Hon'ble National Green
Tribunal, Southern Zone, Chennai, order dated
14.06,2021 in 0.A.N0.127/2021 (57)

2. This office Letter No. 3883/MM1/2021,- dated
16.07.2021,

3. Mamber Secretary, SEIAA, Chennai letter no.
SETAA-TN/NGT/O.A.No.127 of 2021/2021-1,
dated 22.07.2021.

4. The Chalrman, Tamil Nadu Pollution Control
Board, Chennai letter no.TNPCB/LAW/LA-
IIT/NGT/013348/2021, dated 14.07.2021.

E -
Kind attention is invited to the references cited,

2) In the reference 1% cited, the Hon'ble National Green Tribunal,
Southern Zone, Chennal passed orders in Q.A.No.127 of 2021, dated
14.06.2021 therein ordered to constitute a joint committee comprising

i.  The District Collector, Chengalpattu or a senior officer not
below the rank of Assistant Collector or Sub Divisional
magistrate as deputed by the District collecior;




ii. a Senior Geologist from the office of the Deputy
Director af Geology and Mining Department,
Chengalpattu District

il. a Senior Officer from the Tamil Nadu State Environment
Impact Assessment Authority (TNSEIAA);

iv. a Senior Officer from  the Tamil Nadu Pollution
Control Board (TNPCB) as deputed by its Chairman:

o ascertain the genuineness of the allegations and the viclations
illeged and [ts impact on environment and submit a factual as
well as action taken report-if there is any violation found,

3) In the references 3 & 4"cited, The Chalrman, Tamil Nadu
Pollution Control Board, Chennai & Member Secratary, SEIAA, Chennai
and The Chalrman, Tamil Nadu Pollution Control Board, Chennai have
nominated the following officers as mambers of the joint committes.

i. Tmt. N.R.Kamala, Assistant Environmental Engineer,
SEIAA, Chennal.

i,  Er. D.Vasudevan, The District Environmental Engineear,
TiNFCB, Kancrieepuram District,

4) The following officer from the Department of Geology And
Mining is naminated as member of the Jaint Committes

Thiru.K.Vijayaragavan, Assistant Director, Geology and
Mining, Chengalpattu District.

5) Since, the Department of Geology and Mining is a nodal
agency, Assistant Director, Geology and Mining, Chengalpattu Is
instructed to provide zll the logistics to the other members of the joint
committee.

Encl: As above.

Sd/-L.Nirmal Raj
Director of Geology and Mining
Forwarded/By order

:

F{Jrﬂlﬁwi-\\@o




Copy Submitted to

The Principal Secretary to government
Industries Department,
Secretariat, Chennai-9

Copy to:

/1. The Assistart Director,
Geology and Mining,
Chengalpattu.

2. Er. D. Vasudevan,
I'ne District Environmental Engineer, TNPCE,
Maraimalai Adigal street, Next to Municipal Office, Maraimalainzgar,

Kancheepuram District,

3. Tmt.N.R.Kamala,
Assistant Environmental Engineer,
SEIAA, Chennal.




PRESENT : THIRU. A.R, RAHUL NADH, LAS,,

Re. No.8218/Mines / 2021, Dated.29.06.2021

Sub: Chengalpattu District - Hon'ble National Green
Tribunal (Principal Bench], New Delhi order dated
18.06.2021 against O.A. No.127/ 2021 (SZ) in the
matter of legality ol the quarrving activities in

District Chengalpattu  District -~  Committee
Constituted - Factual and action taken report to
be furnished - Official to be nominated -
Regarding.

Rel: 1. Orders of the National Green Tribunal,
Southern Zone, Chennai in Q.A, No. 127 /
2021 (SZ) dated 18.06.2021.
2. The  District  Collector,  Chengalpattu
Re.No.6408 /Mines /2021, Office Note approved
dated.29.06,2021.

3. Letter of the Director of Geology M'Lﬁ.ing,

Chennai - 32 i Re.No.3883 /MM1 /2021,
dated,16.07.2021.

Kind attention is invited to the reference cited above.

The Hon'ble National Green Tribunal, Bouthern Zone vide the order dated
18.06.2021 in O.A, No. 127/ 2021 (SZ] had directed & Joint [nspecton by a
Comumittee comprising of following officials to ascertain the genuineness of
complaint raise by the petitioner.

1. The District Collector, Chengalpattu or a Senior Officer
not below the rank of Assistant Collector / Sub
Divisional Magistrate as deputed by the Dismicr
Collector,

il. A Senior Geolegist from the office of the Deputy Director
uf Geology and Mining Department, Chengalpaitu.

i, A Senior Officer from the Tamil Nadu State Environment
Imipact Assessment Authority (TN SEIAA),

w, A Benior Officer from the Tamil Nadu Pollution Central
Board (TNPCB) as deputed by its Chairman.




The National Green Tribunal, Soulhern Zone, Chennai has instrueted the
said Joint Commiltee to submil a factual as well as actlon Laken report, il thore
is any violation before the NGT on ar belore 30.07 2021 and furnish & factual

Vide reference 2 cited, the Director of Geology and Mining hereby
requested to Communicale the name of nominated Senior officer from SEIAA
and TNPC Board departments, as the member of commitiee te conduct Jaint

lnspection as well as Lo prepare Joint Inspection report.

[n this connection, the officer mentioned below is nominated zs a

member of Joint Committee, frem the District Collector of Chengalpattu.

sl
No. |

Name of the Officer Designation & Place of Working

1. | Tmt K. Shaghitha Parveen ‘Revenue Divisional D[ﬁc_i;r, |
i Chengalpattu |

The Assistant Director, Geology and Mining, Kancheepuram is hereby
directed o provide necessary co-ordination/ assistance for file inspection. as

per the order of NGT,

8d/- A.R. Rahul Nadh
dated.29.06.2021
District Collector,
Chengalpattu.

=1 e

AssistAt D_h‘el?:tdﬁ,h) e

Dept. of Geology and Mining,
Chengalpattu.

/ By Order /

Ta

Tmt. K. Shaghitha Parveen, Q}

Revenue Divisional Officer, Chengalpattu. jﬁ%‘x%
.Q\\\:

Copy to:

1. The Director of Geology Mining, Guindy, Chennai - 32,

2. The Chairman,

State Environmental Impact Assessment Authority, Chennai,
3. District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Maraimalai Nagar.
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THIRU. P. PONNIAH, LA.S.,
CHAIRMAN/
DISTRICT COLLECTOR.

Kancheepuram District
Environment Impact
Assessment Authority,
Kancheepuram

ENVIRONMENTAL CLEARANCE
Lr.No.DETAA-DIA/TN/MIN/OD3/02/2018-KPM, EC.N0o.41-2018, Dated: 03.10.2018

To,

Tvl. Salem Mines Aggrigates,
No.9, Rajarathinam Nagar,
Thiruneermalai road,
Tambaram West,

Chennai - 45.

Sir,
Sub: DEIAA - Proposed Roughstone quarry - S.F.Nos.
- 176/1A over an extent of 3.04.00 hects. of
Kunnavakkam Village, Thirukazhukundram  Taluk -
Kancheepuram District by Tvl. Salem Mines Aggrigates
- Grant of Environmental Clearance - Reg.
Ref: 1. Your Application for Environment Clearance DEIAA
/ TN / Kpm Dist / 2018 Dated.07.09.2018.
2. Minutes of the DEAC meeting No.5, held on DEAC
meeting date 28.09.2018.
3. Minutes of the DEIAA meeting held on DEIAA
meeting date 03.10.2018.

Details of Minor mineral Activity:-

This has reference to your application in the reference 1** cited. The
proposal is for obtaining Environmental Clearance for minor minerals mining /
quarrying projects falling under category 'B2° based on the particulars
furnished in your application as shown below:
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Name of Project Proponent and
address

Tvl. Salem Minesﬁ'gr'igates,
Na.9, Rajarathinam Magar;
Thiruneermalai road,
Tambaram West,

Chennai — 45,

| Location of the Proposed Activily

Survey Number

Latitude and Longitude

176/1A (3.04.00)

12°33'25.77"N to 12°33'34 50"N
80°04'22.84"E to 80°04'29.19"F

S.o.1. Topo Sheet No. | | 66 -D/02 \ -
Village : | Kunnavakkam

Taluk i | Thirukazhukundram
District : | Kancheepuram

Proposed Activity

Man Power requirement per day

i Minor mineral : | Roughstone
|ii. | Mining Lease Area : | 3.04.00 hects,
| iii. * | Approved guantity : | Roughstone = 5,35,220 M*
iv. | Depth of quarrying 62 mtrs. below ground level
V. | Type of quarrying QOpen cast
semi-mechanized
vi. | Category (B1/B2) "B2" cateqory.
vii. | Precise Area Communication District Collector, Kancheepuram Rc.
a3 - No.003/02/2018 dated.24.08.2018.
viii. | Mining Plan approval Assistant Director, Geology and
Mining, letter Rc.No.003/Q2/2018,
dated. 04.09.2018.
ix. | Quarrying lease period . | '@ Years
Whether Project area attracts any
general conditions specified in the
EIA  notification, 2006 as
amended:- o LA B -
16 Nos.

&
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The proposal was placed before the DEIAA in its DEIAA meeting No.5
held on 28.09.2018 and the Authority after careful consideration, decided
to grant Environmental Clearance to the said project for Mining of “Rough
stone” subject to the terms and conditions stipulated under the provisions
of Environment Impact Assessment Notification, 2006 as amended.

6. |Utilities
i. |Saurce of Water : | Water vendors / Existing borehole
ii. | Quantity of Water | |
Requirement in KLD:
a, Domestic 1.0 KLD
b. Industrial -
c. Green Belt & Dust 3.5 KLD
Suppression
iii. | Power reguirement
Petroleum Fuel is to be used for
a. Domestic purpose operating machineries and vehicles
b. Industrial purpase during quarrying process. Electricity
will be used only for mine lighting
I e e and office purposes. i
i Cost
i. | Project Cost Rs.51,54,000/-
ii. | EMP Cost : | Rs. 8,00,000/-
8. | Public Consultation:- | Not required as per O.,M, dated
24.12.2013 of MoEF, GOI
9. | Date of Appraisal by DEAC: : [ 28.09.2018 5" Meeting
10. | Date of review / discussion by DEIAA and the Remarks:-

@m
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11. | validity:

This Environmental Clearance is granted for Mining of "Rough stone”
for the proposed quantum of 5,35,220 M? Roughstone a period of “Five
years” from the date of execution of Lease Deed.

Conditions to be Complied before commencing mining operations;-

The project proponent shall advertise in at least two local newspapers widely
circulated in the region, one of which shall be in the vernacular language
informing the public that

I. The project has been accorded Environmental Clearance.

[I. Copies of clearance letters are available with the Tamil Nadu Pollution
Control Board,
III. Environmental Clearance may also be seen on the website of the
' DEIAA.
Iv. The advertisermment should be made within 7 days from the date of
receipt of the clearance letter and a copy of the same shall be
forwarded to the DEIAA.

NOC from the Standing committee of the NBWL shall be obtained, if
protected areas are located within 10 Km fram the proposed project site,

The project proponent shall comply the conditions laid down in the sub rule V
of Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959.

A copy of the Environment Clearance letter shall be sent by the proponent to
~ the concerned Panchayat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the
propenent and also kept at the site, for the general public to see.

Quarry lease area should be demarcated on the ground with barbed wire
fencing on all sides depicting the boundary of the lease area. All the
boundary pillars shall be erected and red flagged before commencement of
quarrying.

.
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10.

11.
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13.

14.

15

16.

17,

5

The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage pattern of the
area.

The excavated pit shall be restored by the project proponent for useful
purposes.

The proponent shall quarry and remove only in the permitted areas as per
the approved Mining Plan details.

The quarrying operation shall be restricted between 7AM and 5 PM,

The proponent shall take necessary measures to ensure that there shall
not be any adverse impacts due to quarrying operation on the nearby
human habitations, by way of pollution to the environment.

A minimum distance of 15 mts. from any civil structure shall be kept from
the periphery of any excavation area.

Depth of quarrying shall be 2m abeve the ground water table /approved
depth of mining whichever is lesser to be considered as a safe guard
against Environmental Contamination and over exploitation of resources.

The mined out pits should be backfilled where warranted and area should
be suitably landscaped to prevent environmental degradation. The mine
closure plan as furnished in the proposal shall be strictly followed with
back filling and tree plantation.

Wet -drilling method is to be adopted to control dust emissions, Delay
detonators and shock tube initiation system for blasting shall be used so
as to reduce vibration and dust.

Drilling and blasting shall be done only either by licensed explosive agent
or by the proponent after obtaining required approvals from Competent
Authorities.

The explosives shall be stored at site as per the conditions stipulated in
the permits issued by the licensing Authority.

CHAIRMAN
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20.
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23.

24.

25

&

Blasting shall be carried out after adequately cautioning the public through
public address system to avoid any accident.

A study has to be conducted to assess the optimum blast parameters and
blast design to keep the vibration limits less than prescribed levels and
only such design and parameters should be implemented while blasting is
done. Periodical monitoring of the vibration at specified location to be
conducted and records kept for inspection.

The Proponent shall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ normms notified by MoEF, Gal on
16.11.2009.

The following measures are to be implemented to reduce Air Pollution
during transportation of mineral

i.  Roads shall be graded to mitigate the dust emission.

ii. Water shall be sprinkled at regular interval on the main road and
other service roads to suppress dust.

The followmg measures are to be implemented to reduce Noise Pollution

i.  Proper and regular maintenance of vehicles and other equipment

. Limiting time exposure of workers to excessive noise.

iii. The workers employed shall be provided with protection equipment
and earmuffs etc. =

iv. Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph tc prevent undue noise from emply
trucks.

Measures should be taken to comply with the provisions laid under Noise

Pollution (Regulation and  Control) (Amendment) Rules, 2010, dt:

11.01.2010 issued by the MoE&F, Gol to control noise to the prescrlbcd

levels. .

Suitable conservation measures to augment groundwater resources in the
area shall be planned and implemented in consultation with Regional
Director, CGWB. Suitable measures should be taken for -rainwater
harvesting.

Permission from the competent authority should be obtained for drawing of
ground water, if any, required for this project.
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Topsoil, If any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose,

The following measures are to be adopted to control erosion of dumps:-
I.  Retention/ toe walls shall be provided at the foot of the dumps.

li. Worked out slopes are to be stabilized by planting appropriate shrub/
grass species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management,
Handling, and trans boundary movement) Rules, 2008 and its amendments
thereof to the recyclers authorized by TNPCB.,

Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

Rain water harvesting to collect and utilize the entire water falling in land
area should be provided.

Rain water getting accumulated in the quarry floor shall not be discharged
directly to the nearby stream or water body. If it is to be let into the nearby
water body, it has to be discharged into a silt trap on the surface within the
lease area and only the overflow after allowing settling of soil be let into the
nearby waterways. The silt trap should be of sufficient dimensions to catch
all the silt water being pumped out during one season. The silt trap should
be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

The [ease holder shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity, the hydro-
geological regime of the surrounding area shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area during the mining operation. If at any stage, if it is
observed that the groundwater table is getling depleted due to the mining
activity; necessary corrective measures shall be carried out., District
Collector/mining officer shall ensure this.
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No tree-felling shall be done in the leased area, except only with the
permission from competent Authority,

To take up environmental monitoring of the proposed quarry sité before,
during and after the mining activities including vibration study data, water,
air & flora/fauna environment, slurry water generated/disposed and method
of disposal, invelving a reputed academic Institution.

It shall be ensured that there is no habitation is located within 300 meter
radius from the periphery of the quarry site and also ensure that no
hindrance will be caused to the people of the habitation located within 500m
radius from the periphery of the quarry site.

Ground waler quality monitoring should be conducted once in 3 Months

Transportation of the quarried materials shall not cause any hindrance to
the Village people/Existing Village road.

Free Silica test should be conducted and reported to TNPCB, Department of
Geolegy and Mining and Regional Director, MoEF , GOI.

Air sampling at intersection point should be conducted and reported to
TNPCB, Department of Geology and Mining and Regional Director, MoEF ,
GOI..

The project proponent shall undertake plantation/afforestation work by
planting the native species on all side of the lease area at the rate of
400/Ha. Suitable tall tree saplings should be planted on the bunds and other
suitable areas in and around the work place and progress report shall be
submitted once in 3 months.

Al least 10 Neem trees should be planted around the boundary of the
quarry site.

Floor of excavated pit to be |levelled and sides to be sloped with gentle slope
(Except for granite quarries) in the mine closure phase.

The Project Proponent shall ensure a minimum of 2.5% of the annual
turnover will be utilized for the CSR Activity.

h
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The Project Proponent shall provide solar lighting system to the nearby
villages,

The Project Proponent shall comply with the mining and other relevant rules
and regulations where ever applicable.

Rainwater shall be pUmped out Via Settling Tank only.

Earthen bunds and barbed wire fencing around the pits with green belt all
along the boundary shall be developed and maintained.

The quarrying activity shall be stopped if the entire quantity indicated in the
Mining plan is quarried even before the expiry of the quarry lease period
and the same shall be monitored by the District Authorities.

Safety equipments to be provided to all the employees.

Safety distance of 50m has to be provided in case of railway, reservaoir,
canal/odai.

The Deputy Superintendent of Police, Revenue Divisional Officer, and the
Tahsildar concerned shall ensure that the proponent has engaged the
blaster with valid Blasting license/certificate obtained from the competent
authority before execution of mining lease.

The proponent shall furnish the Baseline data covering the Air, Water, Noise
and land environment quality for the proposed quarry site before execution
of mining lease.

The proponent shall erect the pillars in accordance with the Rules for
depicting GPS details in the earmarked boundary of the quarry site to
monitor electronically before execution of mining.

The proponent has to provide insurance protection to the workers in the
case of existing mining or provide the affidavit in case of fresh lease before
execution of mining lease.

The proponent has to display the name board at the quarry site showing the
details of Proponent, lease period, extent, etc., with respect to the existing
activity before execution of mining.

Heavy earth machinery equipments if utilized, after getting approval from

o s
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the competent authority.

Blasting shall be carried out after announcing to the public through
adequate public address system to aveid any accident.

Proper sanitation measures, first aid kit and protected drinking water should
be provided to the labourers.

The Environmental norms shall be monitored by the District Environmental
Engineer, Tamil Nadu Pollution Control Board, Kancheepuram.

Periodical medical examination of the quarry workers should be carried out
by a registered medical practitioner and the report should be filed in the
auarry office in a separate file and copy should be sent to the Deputy
Director, Health Services, Kancheepuram.

General Conditions:

1.

BC 15 -given-anlw,r on the factual records;, documents and the commitment
furnished in non judicial stamp paper by the proponent.

The Proponent shall obtain the Consent for Establishment from the TNPC
Board before commencing the activity.

No change in mining technology and scope of working shmgld be made
without prior approval of the DEIAA, Kancheepuram District, Tamil Nadu.

No change in the calendar plan including excavation, quantum of mineral
(minor mineral) should be made.

Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

G
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12.

13.

14.

11

Effective safeguards shall be adopted against health risks on account of
breeding of vectors in the water bodies created due to excavation of
earth.

A berm shall be left from the boundary of adjoining field having a width
equal to at least half the depth of proposed excavation.

Mineral handling area shall be provided with adequate number of high
efficiency dust extraction system. Loading and unloading areas including
all the transfer points should also have efficient dust control
arrangements. These should be properly maintained and operated.
Vehicular emissions shall be kept under control and be regularly
monitored. The mineral transportation shall be carried out through the
covered trucks only and the vehicles carrying the mineral shall not be
overloaded.

Access and haul roads to the guarrying area should be restored in a
mutually agreeable menner where these are considered unnecessary
after extraction has been completed.

All Personnel shall be provided with protective respiratory devices
including safety shoes, Masks, gloves etc. Supervisory people should be
provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should
be undertaken pericdically to observe any contractions due to exposure
to dust and take corrective measures, if needed.

Workers/labourers shall be provided with facilities for drinking water and
sanitation facility for Female and Male separately.

The project proponent shall ensure that child labour is not employed in
the project as per the sworn affidavit furnished.

The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the Ministry of Environment
and Forests and its Regional Office located at Chennai.

CHAIRMAN
DETAA
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17.

18.

19,

20.

12

The Environmental Clearance does not  absolve the
applicant/proponent of his obligation/requirement to obtain other
statutory and administrative clearances from other statutory and
administrative authorities.

This Environmental Clearance does not imply that the other statutory
/ administralive clearances shall be granted to the project by the
concerned autherities. Such authorities would be considering the
project on merits and be taking decisions independently of the
Environmental Clearance.

The DEIAA, Kancheepuram District may alter/modify the above
conditions or stipulate any Ffurther conditions in the interest of
environment protection.

The DEIAA, Kancheepuram District may cancel the environmental
clearance granted to this project under the provisions of EIA
Notification, 2006, at any stage of the validity of this environmental
clearance, if it is found or if it comes to the knowledge of this DEIAA,
Kancheepuram District that the project proponent has deliberately
concealed and/or submitted false or misleading information or
inadequate data for obtaining the environmental clearance.

Failure te comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability Insurance Act, 1991, along
with their amendments, draft Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957,National
Commission for protection of Child Right Rules, 2006 and rules made
there under and also any other orders passed by the Hon'ble
Supreme Court of India/Hon’ble High Court of Madras and any other
Courts of Law relating to the subject matter.

gy
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22.

23.
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Any other conditions stipulated by other Statutory/Government

authorities shall be complied.

Any appeal against this environmental clearance shall lie with the

Hon'ble National Green Tribunal, if preferred, within a period of 30

days as prescribed under Section 16 of the National Green Tribunal

Act, 2010.

The District Forest Officer had put forth the below mentioned

conditions for strict compliance.

I. The Project areas shall not abut Reserve Forest Boundaries at
any cost incase of Reserve Forest abutting to project areas, 60M
safety distance shall be left and maintained.

ii. The quarry vehicles shall not use forest land as pathway

ii. Incase of Breach of conditions, the quarry operations should be
suspended immediately.

CHATRMAN
DEIAA

Copy lo:-

The Secretary, Ministry of Mines, Government of Tndia, Shastri Bhawan, New Delhi.

The Principal Secretary, Environment and Forest Department, Government of Tamil
Madu, Tamil Nadu.

The Principal Secretary Lo Government, Industries Department, Government of Tamil
Nadu, Tamil Nadu, :

The Additional Principal Chief Conservator of Farests, Regional Office (SZ), 34, HEPC
Building 1% & 2™ Floor, Cathedral Garden Road, Nungambakkam, Chennai-34.

The Chairman, Tamil Nadu Pollution Control Board, Parivesh Bhawan, CBD-Cum-
Office Complex East Arjun Nagar, New Delki 110 032.

The Chairman Tamil Nadu Pollution Control Board, 76 Mount Salai Guindy, Chennai-
32

The Chairman, SEIAA, Panagal Building, Chennal. :

The Commissioner of Geology and Mining, Guindy, Chennal-32

E1 Division, Ministry of Environment and Forests Paryavaran Bhawan, New Delhi,
Spare.
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CONERNT ORDIUE MO, 1905219487974 DATED: 02/01/2619.

SECULLIENGS HOF 2055MMN/RS/DEE/TNPCR/MMN/ALZ01S DATED: Bo/@L/2010

57 Tami! Madn Palbytion Control Beard -CONSENT TO OPERATE —DIRECT -Mfs, SALEM MINES
~2GOREGATES |, S.F.Ne. 176/1A, KUNNAVARKKAM, WNADUVAKKARA]
villageTirukalukandram  Taluk and Kancheepuram Distric! - Consent for opecation of the plant
il dischargs of emissions under Section 21 of the Air (Prevention and Control of Pollution) A,
1981 as amended i 1987 (Central Act 14 of 1981) Issued- Reg. '

fen [ nil's application for CTO through QUMMS vide Appl No.19487574 dated 27/12/2018.
2K Mo B 205 SMMNRS/AEMMN/201 9 dated D8/01/2019.
5 Minuges of 132nd DLCCC meeting held on 08/01/2019 (Iter no.132-05);

COMHEERT TO OPERATE is hereby granted under Section 21 of the Afr (Prevention and Conlrol of Pollution) act 1981 as
ot i 1957 [Ceidral Act 14 of 1981) (hereinafter veferred woas “The Act) and e riles and orders mede there under to

The Paviier,

05 SALEM MIMES AGGHEGATES
SF Mo TR A, KUNNAVAKICAM,
HADUVAKEARAT Village,
Tirukaivkundmm  Toluk,

anchespuran: Disteict.

suflieizing ihs occpisr so operafe the indusicial plant in the Air Pollution Contral Ares a5 notifizd by the Sovernment and ta
aite dischmgs of amission from tie stacksielimneys.

Ais i sbbject 1o the provisions of the Act, the rules and the orders made there under and the terms and conditions icorporat=d
sai e Sperizl md General eonditions stipulared in the Conzent Order is3uzd earlicr and subject to (he special eanditicos Aimased:

Thiy ZOWSENT is valid for the pariod endinz Maich 31, 2023

Ui, pgroelb 2.7 1A i
A ) P |

P BENTHLUIR anas o=
e ey,

PANDY — Efioemes
Distoicl Environmealal Eng.ilrl:un
Tamil Madu Pellulien Contyol Board,
MARAIMALAI NAGAT

w0,
s LERM MIMES AGOREGATES,
-7 e Mannavalken Village, Thirukazhubundram Taluk, Kanchaepuram District,

e BOl

P Commizsioner, RATTANKULATHUR:Panchayat Union, Tirnkahiltondeam Taluk, Kancheepuram District .
T cunshinimed to the Wember Seccetary, Tamil Madu Pollulion Conval Beard, Cliennal foe fvenr of kind information,
-ug subimiieed mothe JOEE-Monitoring, Tamil Madu Follution Contro! Beavd. Clannai for Favour oflind informatios,

(22
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AyELEALY PRLLUTEN COHTEEL BDARE

CEAEEENT GRDER MO, 1905119487978 FATED: 05/01/2019.

RN R A ken

SEOCEEDTNGS FO.F.2055MMN/RS/DEEMNPCR/MMN/W/Z01S  DATED:

2y

£ Tamil Madu Pollution Conirol Board ~CONSENT 10 OPERATE — DIRECT -M/s. 8ALEM MINES
AGOGREGATES |, 8.F.No. | ToMA, KUNNAVAKEAM, NADUVAEERARAL
sllazeTinkalubundram Taluk 20d Kancheepuram District - Consent for the oyeration of the
ihoni snd discharge of sewage and/or tade effluent under Section 25 of the Water [Preventicn and
Conirnl o7 Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — lssued- Reg

£t | Unit'sapplication for CTO through OCMMS vide Appl No. 19487074 dated 27/12/2018.
218 Mo ¥ 2055 MUI/RE/AEMNVINGLO dated OR/01/2019
dorinures of 132l DLCCC meeting held on 08/01/2019 (Tlein no. 1 32-03).

COREERT T OPERATE i3 hereby aranted under Seclion 23 of the Warer {Pravention and Control of Pollution] Act, 1974 &
ansdpided i 138 (el Aoi, 6 0 1974) (hereinafter refeired to ag “The Aer™ and the miles and oidarsmade thare under to

Tha Prariisr,

vz . BALEM MINES AGGREGATES
S Mol A, TUNNaY AR KAM,
FADUV AKEARAT Village,
ihukatdundin Taluk,
Fmehaepaam Dismier

dipmarieing the osionier to make dischavge of sewagze and for trade &ffiueni,
Thile issulyect i the pravisions of the Acl. the miles and the orders made thare under gnd the terme and conditions incorprratsd
sder die Special and Ganeral conditions stipulated in the Consent Grder issued earlier and subject ro the spacial conditions annsssd.

ibie TONSEWT s valid for the period ending March 31, 2023

Frome st
P SENTHLUR mae vt s
= i,

wetd
PANDY B

mmum‘p’::umrr.
District Enviranmenta: Sagluger,
Tamil Madu Mallntios Canload Board,
MARAIMALAT MAGAR

Tlrz Fariner,

S477 AL EM MIMNES ACGREGATES,

S Mo PTEAS Funnavaldam Villaze, Thirukazhukundram Taluk, Kancheepuia Distie,
SRy A

g

cire Cnmmnssionsrn, EATTANMKULATHUR- Panchoyat Union, Tinkalukundmm  Taluk, Kanchespuram Distict .
Zocptaniieed o the fdember Zecvetary. Tamil Nadu Pollution Conbrol Beard, Chennai for feveur of kad information.
S apy anbniiited vo the JCEE-Monimoring, Tamil Madu Polletion Control Board, Chiennai for favow of kind information,
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SEECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Tol. 1) at the
eaie (Col. 31 mentioned below. Any change in the products and its quantity has to be brought to ihe
notiee of the Board and fresh consent has to be oblained

1
Mo,

Description ‘ Quantity ini

Produet Details n =
1. | Roughstone | 535220 | Cumis vears
by-£roduct Details

BRI ] [ |

==

Tutevmediste Prodnct Details

|| il o J

This consenl io aperate is valid for operatin g the facility with the balow mentioned perimitied outlsts
ror the discharge of sewage/trads effluent. Any chiange in the outlets and (he quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Durtlel Mo, | Deseription of Quilet Maximmn daily dischavge |Point of disnosal
in KL.I}
Etfiuent Type : Sewage - o
1. | Sewads ] 0.8 | | On Incustrys own land

Lifinent Type : Trade Dffluent

L loo @ |

The effluent discharge shall not contain constituents in excass of the (olerance Lirnits as laid down
herennder. - .

Pl L UTION PREVENTION PAYS
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MHLRALD POLLUTION CONTRDL BOARD

8l |Parameters Unit TOLERANCE, LIMITS - GUTLETS -Nos |
A, Sewage Trade Bifluen:
i = | ; . A
1. |pH S5 to _ i ]
o]
2, |Temperabirs = oC =
3. |Particle size of Suspanded |- ol
| |solids
4. |Total Suspended Solids |y 30 ) T
5. |Total Dissolved solids g/l . [
(torsanic) - |
& |Qil & Gieage mgfl -
7. |Biochemical Oxygen mz/fl 20 = [
| (Demand (3 days at 270 _§ | i
8. |Chemical Oxyzen Demand gl . ! i
. |Ehdoride (as CI) mgfl = | i
10. |Sulphates (as SO4) mg/l ; -
11, |Tetal Residual Chloiioe mg/| - i K __
12. {Ammonical Nitrogen (as M) |ma/| - )
13. ITJTai Ejeldahl Nitrozan (as |may| - o 1
14, |Free Ammonia (as NH3) oyl - | | =
15, |Arsenic (as As) mg/l - I i
16. Mercury (as He) mgfl o (. i
17 |Lead (as Ph) mgfl 5 L
18, |Cadmiumias Cel)  |mgtl i K —.-.j
19. [EHexavalent Chromivm (a5 |mg/l L !
| Crks) .
20, [Total Chromium (as Cr) g/l 5 s i} ,
21, |Cappet (as Cu) me/| A e
22, |Zine (as Zn) gl A o
23. |Selenium (as Se) . ingy! - N . i ;
24 |iickel (as Ni) g i ) _
25. |Boron {as B} ma/l o 2 =
76, |Percent Sodium Ya e - | _:
27._|Residual Sodium Carbonate |mg/] . 1 . i
28 |Cyanide {as CN) myfl - L _ _"_ll
38, |Fluoride (as F) mg/| - B
30, |Dissolved Phosphares(as ) |mg/l z _ I 1
31, |Sulphide {as 8) mgy/| 1 o = L
32. |Pesticides e mg/| _J
33, |Fhenplic Compounds {as mefl - %
CaHAOIN _J
3d, |Redioactive malerigls &) miera - ]
Adpha emilters B _eurigfnl o -
33; |[Radioactive niaterials b)), o
Beta emitters curiefim| . o :
| 36. |Fecal Coliform ~ |MENT0OmI |- - n . —!

All nnits of the sewage and Trade effluent treatment plants shall be operated efficientls
continuously so &3 to achieve the standards preseribed in 81 Me.3 above or to achiswe
diseharge of effluent as applicable.

POLLUTION PREVENTION PAYS
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Thie oocupier shall maintain the Blectro Magnetic Plow Metershwater Meters installod af the inlet of
e water supply connection for each of the purposes mentioned below for assessing the quantity of
waitl used and ensuring that such meters are easily accessible for inspection and maintenance 2ad fo
other pimposes of the Act
i Indusirial Cooling, Spraying in mine pits or boiler feed.
b Demestic purposs.

Procass

s oceupisr shall aintain the Tlectro Magnetic Flow Maters with computsr recording arreneement
tor measuring the quentity of effluent generated and treated for tlie monitoring purposes of the Act,

Log book for each of the unit operations of ETP have to be miaintained to raflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installied to assess
effluent quantity and {he same shall be furnished for verification of the Rosrd oificials during
mspection,

The oecupier shall at his own cost get the samples of effluent/surfase waler/giound water colleeted in
s arovund the unit by Board officials and analyzed by the TNPC Board Lahoratory periodicatly.

Ay upset condition in any of the plants of the factory which is, likely to result in increased afflyent
discharge and tesult in vielation of the standards mentioned in S1. No.3 above shall bs reporled to the
WMember Secretary [ Joint Chief Environmentsl Eungineer-Momitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Fost with Tull details of such upse! condition.

The accupisr shall always comply and carryout the order/directions issued by the Board in this
Consent Onder and from fime to time without any negligence. The weetpier shall be linble for action as
per provisions of the Act in case of non compliance of any order/directions issved,

Lhe occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare,

The aceupier shall provide and maintain rain water harvesting facilities.

The gccupier shall ensure that (Liere shall not be any discharge of sffluent sither treated or unteated
into storny water drain at any point of time.

in the ease of zero liquid discharge of effluent units, the oceupier shall adhers the fallowing condilions
0z laid undear,

i}. The occupier shall ensure zero liquid discharge of ellfuzat, thereby no discharge of untreated /
freated effluent on laud or iato any water bodies either inside or outside the premises at any painl of
s

1} The oceupier shall opernte and maintain the Zero liquid discharge treaiment components
comprising of Primary, Secondary and tertiary ireatmeant systems al all times and ensure that fhe RO
permeate/Bvaporator condensate shall be recycled in the procoss and the fingl RO reject shall be
disposed off with the reject management system enswing zero liquid discharge of effluents in the
premises. ;

iit) The cocvpier shall operate and maintain the reject management systein effectively and recover the
salt from {he system which shall be reused in the process if reusable or shall be disposed off a3 ETP
shudes,

iv) Incase of failire to achieve zero discharge of effluents for 313; reason, the oocupier shatl siop ils
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Enginesr Monitoring and the concerned District/Assistant Environmental Enginser of
the Board by e-mail immediately snd subsequently by Post with full details of sueh upset condition.
¥) The ocoupler shall vestart the produciion only aller ascertaining that the Zero dischares treatment
sysicin can perform effectively for achieving zero discharge of effluenis. ;

Additional Conditions:

POLLUTION PREVENTION PAYS
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I. The unit shall comply all the conditions prescribed in the Envitonmental Clearanse s ied iy e
DEIAA, Kancheepuam Distriet vide Lr No. DEIAADIA/ TNAMINO/02/201 8- K PM BT Tiod i o1t -
dated 03.10.2018.

2. The unit shall comply the conditions stipulated in the quary lsase agrasmient daed 1511 2
made with District Collector, Kanchespuram District,

3. Uhe unit shall treat and dispose the sewage generated from the premises through Seetic ik sl
soak pil slvangement,

4. The unit shall ensure that no teade effluent is generated at euy stage of its manufacturiug prcess

7. The wnit shall take ne¢essary precautionary measures (o prevent any adverse impacs on e gl
habitation.

6. The unit shall “nof use and throwaway plastics” such as plastic sheets used for fosd Wralping
spreading on diniug table ete , plastic plates, plastic coated tea cups, plastic tumbler, wate pousin:
and packets, plastic steaw, plastic carry bag and plastic flags irrespective of thickness, withia the
industry premises. Instead unil shall encourage vse of eco friendly alleinative such a5 banana l=af
arecanut palm plate, stainless steel, glass, porcelain platesteups, cloth bag, juiz bag ste

7. The consent issued is subject fa (e final outeome of National Green Tribunal (South 7Zon:t 1n
application No. 165/2013.

- oL e
P. SENTHUR srysmateime<
PANDI\; m.-ﬂ.-mauh_.
i?wimmn e
R ML SR

Distriel Envlronmental Tootneer,
Tamil Madu Pallution Control Board,
MARAIMALAT MNAGAR
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GENERAL CONDITIONS

The cecupier shall wake an application along with the prescribed consent {ze for rant of enswal of
consent at (east 60 days before e date of expivy of this Consent Order along with all the required
pariicudars ensuring that there i3 no change in Productian guantity amd elinse in sewage!Trads
effinent,

This Censent I issned by the Board in consideration of the particulars given in the application. Auy
changs or alteration or deviation made in actual prastice from the patticulars furnished i G
application will aiso be ground for teview/variation/revocation of the Consent Order under Seetion 27
ol the Act snd to make such variation as deemed fif for the purpose of the Act.

The consent conditiong imposed in this order shall continue in force valil revoled under Section
2HZ) of the Act.

Aifier the issue of this order, all the ‘Consent fo Operate’ orders issued previously under Water
( Prevention and Control of Pollution) Aet, 1974 a5 amended stands definct

Lhe occupicr shall maintain an Inspeclion Register in the factory so that ibe inspecting officer shall
vecord the details of the observations and instructians issued to the unit at the time of inspectian [or
sedherence.

The ozcupier shall provide and maintain an alternate power supply along with separate energy meter
fur the Effinent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipmpils fo maintain compliance.

The occupier shall provids all facilities to the Board officials for inspection and collection of sampiles
inand around the factory at any time,

‘he oceupier shall display the flow diagram of the sources of effluent generation and pollution contral
systeins provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residves, sludes including
that from 2ir sollution goatrol aquipments collected within the preanses of the industiial plag: shull be
collected in an earmarked area and shall be disposed off preperly.

The ooeupizr shall collect, treat the solid wastes like fond waste, oréen waite mencrated from the
canteen and eonvert into organic compost.

The ocoupier shall segregate the [azardous waste from other solid wastes and comply in accordance
with Hezardoug Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good Louse-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shell be admitted into the
lade efilueni colleetion system only and shall not be allowed to find their way in stoum drins or open
areas,

The pecupier shall ensurs that there shall not be any diversion or by-pass of trade effluent on land or
inte any water sources, ¥

The cecupier shall enswre that solar Evaporation pans shall be constructed in such a way that the
bottom of the zolar pan is at least 1 m above the Ground level (if applicable),

The oceupier shall furnish the following returos in the prescribed formats to the concerned Districl
oifice regularly.

a) Monthly water cousumption veturns of each of the purposes with water meter readings in Form-T on
or before 5th of cvery month. -

b} Yearly return on Hazardous wastes gensrated aud accumulated for the period [rom Ist April to31st
bdareh it Form—4 before the end of the subsequent 30ih June of every year (i applicable).

) Tearly Bavivonmental Statement for the period lrom st April fo 31st March in Foerm -V befose the
eud of the subsequent 30th September of every year(if applicable).

i applicable, the occupier has 1o comply with the provisions of Public Liability Insurance Act, 1991 fo
provide immediate rolief in the avent of any hazard to human beings, other living creatures/planiz and
properties while handling and storage of hezardous substances. .

‘1he issuance of this consent does not authorize o approve the construction of any physical stivvetures
or faeilities or the undertaking of any work 1 any natural watercourss or in Government Porombole
iands

Ths issuanee of this Consent does nof convey any property tight in either real pecsonal propecty or any
exelusive privileges, nor does it authotize any injury to private property or Government property ov
aiy Lrvasion of personal rights nor any infringement of Central, State laws or regulation.

POLLUTION PREVENMTION PAYS
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The veeupier shall forth with keep the Board informed of puy aceident of unforesesn soi o imes o1

any poisnnous, noxious ar politing matier or emissions are being discharged tme stieasn o sv=il oo
as aresult of such discharge, water or air is being polluted.

If dus 1o any technotogical improvements or otherwise the Board i of opinion that all or any o o=
conditions rsferred to ahove requires variation (including the chinge of any treaimesnt systern, eithe:
whole or in part) the Board shall, after giving the applicant an opportunity of being hieard, vary il .
any of such conditions and theraupon the applicant shall be bound to comply with the conditians 2= =0
varied.

In case there is any change in the coustitution of the management, the pesupier of (B e -
wianazemenl shall file fresh application uuder Water (Prevention and Control of Pallution) sex. 1974
as amended in Form-I1 alongwith televant documents of change of management imumediateis an | s
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the necupiel shall inforn the sanwe wie
relevant documents immediately and get the necessary amendments for the ehange of nams from e
Board.

Ihe oceupier shall display this consent order granted to him in & prominent place for versal of the
inspecting Officers of this RBoard.

Sy Vel T A 2 L

P. SENTHUR giiiesuiaz?
PANDY  smimseio:

am Hifel SR 3t s
Disbriet Trvironmeatal Enginees:
Tamil Nadu Pollution Contraf o,
BIARAIMAEAL NAGAR
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5L Time Weighfed | Unit = Tolerance Limits
He: AYEIAEY induslyvial, Frologically
Residential, Seasitive Ares
Rural and other |(notified by
= = Ared Central Govil)
Sulphic Diesdde | Annual microgram/ini 50 20
| {=02) 24 hours |micropram/ny | 80 8¢
2.  |Miwogen Dioxide | Annual micrageanyims 40 30
MNO2) |24 howss microgany/m’ 80 Bl
3 Particulate Matier | Annual microgran/m? B0 60
(Bize Lessthaii |24 Louss microgram/m? 100 100
10 micro M) or
EMI0 L )
4. |Particulate Matter | Anoual microgram/in? 40 40
{Size Less than |24 bours microgram/in? 60 60
12.5 micte M Yot
{PME.5 e D -
5. EDzom; (03) Annial 8 Hours 100 100
i |24 hours 1 Hour 180 180
8L | Pellutpni Time Weighted | Unit Tolerance Limits
L Average Industrial, Ecologicaily
| Residential, Sensitive Aren
Rural aud other | (notified by
| aren Cenival Govt.)
6. |Lead {Eh) Arinial Iierog a3 0.3 0.5
24 howrs icrogramdmn3 L0 1.0
1. |Carbon & Hows miligranving 02 02
Wonoxide (CO) |1 Hour miliorany/n? 04 el
5 (Ammenia (NH3) | Annual microgram/ms 100 D0
24 Jiours mierouram/ms 400 400
9. |Benzene (C6HG) | Annual microgramfms 5 3
10.  |Benza(0)) Pysoe | Annual DATIOSTAN M3 01 01
(BaF)
~particulate phase
only ——
11, [Arsonic (As) Annual nanogram/m3 06 06
12, |Dbhickel (Ni} Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Mgt Time

}:m:r in L.eq.-dB(A) Day Time
| ResidentialArea 55 45

—

All wnits of the Air pollution control measuves shall be operated efficiently and continuously so as to

. achizve the standards preseribed in 81 No.3 above.

The vecupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
dir pollution eentrol equipment or change the raw material or manufacturing procsss resulling in
change in quality and/or quantity of emissions without the previous written permission of the Board,

The aceupier shall maintain log book regarding the stack monitoring sysiem or aperation of the plant
or any other particulars for each of the unit operations of air pollution cantrol systems to rzflect the
working condition which shall be furnished for venification of the Board officials during inspection.
The occapier shall at his own cost get the samples of emission/air/noise levels collectsd and analyzed

by the TNPC Board Laboratory once in every 6 monthsfonce in a yeaw/periodically for the paremeters
o8 prescribed.

AOLLUTON PREVENTHON PAYS
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SILCIAL CONBITIONS

S
Sl

L. This censent o operate is valid for operating the faeility for the manufacrure of products (Cal, 0 5 i

rate (Col. 5) mentioned below. Any change in the products and its quantity kas ¢ be broughl & the

notiée of the Board and fresh consent has to be obtaiued,

Sl Description Quantity i
MNo. =
Produst Details
1. ! Roughstone ] 5352120 | Cirmes ‘1"«‘:;‘2 _'
By-Product Details _
1. | wi s Lo I A
Intermediate Product Details e
1. | wil . |5 | o

2. This consent to operate s valid [or operaling the Facility with the below mentioned & missiow it
sowces along with the control measures and/or stack, Any change in the emiszion sourme/son
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has ta be obtainsd.

I Point sourece emission with staclc : e
Stack |Foint Emission Source Adr pellution Stack height | Gaseons Duchavss
o, Conlrol measures | Teom Sround | Mm2 s ;
— Levelinm | SO )
EE Tugitive/Noise emission i A
8l Fugitive oy Moise Emissien | Type of emission Contiol i '
Ma. SOUPLEs nieastres i i
1. | Blasting Fugitive Controllad |
. Blasting and | i
Manual | ;
Water ‘ ¢
: Sprinkling ¥
2. | Venile Movement Fugitive Manbual :
Water !
B Sprinkling -
3. | Drilling Fugitive Manual
Waler
= Sprinkding R
4| Loading Fugitive Manual 3
Water i
| Sprinkiing
3(a).  The emiasion shall not contain constituents in excess of the toleravice Limits ag laid dosun hercunder ©
JSI. ]Parameier ‘ Uit iTﬁlcmaceFi_g't_n_i__l:s Stacks -y
Annexure tuclosed il applicable, L~

3(b) The Ambient Air in the industrial plant area shall not contein constituants in sxesss of the jifermns

limits prescribed below.

SOLLUTION PREVENTION oS
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TANILNADY POLLUTIGN CHETRIL BOARD

Amy upset condition in any of the plants of the factory which is likely te result in fncreased emissions
and result in violation of the standards mentioned in SI.Nv 3 shall be reported to the Member
Seeretary / joint Chief Eovironmental Engineer-Maonitoring and the coneerned Distict/Assisrant
Emvirenmenial Euginesr of the Board by e-mail immediately aud subsequentl y by Past with full
details of such upsel condition.

14e occupier shall ahways comply and carryout the order/directions issued by the Board in this
Covsent Order and from time to time without any negligence. T he geeupier shall be liable for action as
el provisions of the Act ie ease of non compliance of any order/divections issned.

Additienal Conditigos:

1. The unit shall comply all the conditions praseribed in the Envitonmental Clearance issusd by the
DEIAA, Kanchespuram District vide Lr.No. DEIAADIA/TN/MIN/OO3/Q2/2018-KPM EC.No.41-2018
daed 93.10.2018.

2. The unit shall comply the conditions stipulated in the quarry lease agreement dated 19.11.2018
made with Distriet Collestor, Kancheepuram District

3. The unit shall maintain the APC measures in the form of portable water sprinklers cffectively and
zontinmansly so as to satisfy the NAAQ standards preseribed by the Board.

4. Theunit shall adhere to the ANL standards as prescribed by the Board.

5, The unii shall continue o develop more green belt with twees having thick canopy cover in tha upit's
preinises,

U. The unit shall take necessavy precautionary measures to prevent any adverse inpact on (he nearby
tabitation, i

7. The unit shall “not use and throwaway plastics™ such as plastic sheets used for food wrappine,
spreacling on dining table etc., plastic plales, plastic coaled tea cups, plastic lumbler, water pouches
and packets, plastic straw, plastic cany bag and plastic dags invespective of thickness, within s
indnstry premises. Instead unit shall encourage use of eco [riendly alternative such as banana leal,
arecanut palm plate, stainless steel, glass, poreelain plates/cups, cloth bag, jute bag ete.

%, The consent issued is subject to the final outcome of National Green Tribunal (Souih Zone) in
apolication No. 165/2013,

P. SENTHUR S
PANDY P Et ks
Digteicl Eovicomnentsl Bnginces,
Tumil Nadu Polbution Cantral Board,
MARAINALAI NAGAR

POLLUTION PREVENTION PAYS
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TAMLBADY POLLUTIDN CONTROL BOARD

GENERAL CONDITIONS

The oceupier shall make an application along with the preseribed consent fee for grant of renes
consent at least 60 days before the date of expiry of this Consemt Order along with all the VR
particulats ensuring that there is no change in production quanfity and emission.

This Consent is given by the Board in considerarion of the particulars given i the applivation. An:
change or alteration or deviation made in actual practice from the particulars Birnished. in (h=
appitcation will alse be ground (or review/vanation/revocation of the Censent Order under Secrios 1
of the Act,

The conditions imposed shall contnue in foree vatil tevoked under Section 21 of iz Aet

After the issue of this order, all the ‘Consent to Operate’ orders issued previously updey Air
(Prevention and Contrel of Pollutien) Acl, 1981 as amended stands defuncrt.

I'ie oeeupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
weord the delails of the observations and msiructions issued to the unit at the time of inso=eiion [
ddherence.

The geoupier shall provide and maintain an altemate power supply along with separate ensrar mets
for the Adr Pollution Centrol measures sufficient o ensure continuous opevation of afl poitwics
coutrel equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for colloction of saniples i1 and aroua!
the faclory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution contre! svaens:
provided at the sie.

The liguid effluent arising out of the operation of the air pollution control equipmant shall 3izc be
tezated (na manner and (o the satisfaction of standards prescribed by the Board in cezordanos wish fis
provisions of Watsr (Prevention and Contiol of Pollution) Act, 1974 ns amended.

hie air pollution control equipments, location of inspection chambers and sampling pocr loles shali be
made easily accessible atall time.
In case of any episodal discharge of emission, the industiy shall iake inunediate setion o brine down
the emission within the limits prescribed by the Board.
IF applicable, the vecupier has Lo comply with the provisions of Public Liability losuancs Act, 19504
provide immediate relief in the event of any hazard to human beings, other liviag abentursaplants and
properties while handling and storage of hazardeus substances.
The issuance of this consent does not autharize or approve the construction of any ohysical sin ey
or facilities or the upderiaking of any worlt in any natural watercourse ar in Govermmesut Foigaiabe
lands.
The jssuance of this Congent does not convey any property right in either real gemuna] propeity o sy
exclusive privileges, nor does it authorize any injury to private property or Government progs o

any invasion of personal rights nor any infringement of Central, State laws or regulation,

The occupizsr shall forth with keep the Board informed of any accident of unforesesn acior 2vene of
amly poisonous, noxious or polluting matter or emissions are heing discharged iiko stears or well o ais
as & result of such dischavge, water or air i3 being polluted.

Il due io auy technological improvements or otherwise the Board is of opinion that ali or any of iha
conditions referred to above requires varation (including the change of any reatment system, zither s
whole orin part) the Board shall, after giving the applicant an oppertunily of being heard, vary 21! or
any of such conditions and thersupon the applicant shall be bouad o comply with the ronditions ass-
varied.

In case theve |5 any change in the constitution of the management, the cooupisr ot the nev
management shall fils fresh application under Alr (Prevention and Control of Pollutice: Acs 1981 2
amended in Form-1 alongwith relevant doeuments of change of management immedizzely 2nd et e
nzcessary snendment with renewal of consent order,

In case there is any change in the name of the company alone, the occupier shall inforn: the same st
relevant dopuments iminediately sud get the necessary amendments for the changs o7 name fiom the
Baard,

h
e
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The ceeupier shall di lay this consent order grauied to him i a px‘ﬁmim}nt place for vemsal of the
Hsuondng Gfficers of this Board,

3 SEN'rHUR-:;%:-“E__ SEEE
PANDY  Ecese

Itd.ll

Biatei Enrlmmneuml Enp
Famil Madn Pollution Conira Bﬂ"ll i,
MARAIMALAT NAGAH
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BLASTING WORIK CDNTRACT AGREEMENT

THIS AGREEMENT executed at CHENNAI on this 04" day of July 2016 by and between:
1) “Mr. ). SIWVAKUMAR, 5/C. Jawahar, Udayam Explosive, New No: 56,
[Kattabomman Street, Kamaraj Nagar, New Perungalathur,Chennai - 600063
Hereinafter called the FIRST PARTY.
2) TVL.SALEM MIMES & AGRIGATES, No:S,Nagarathinam Nagar, Thiruneermalai
Road, West Ta mbaram,thennai—ﬁﬂﬂ 045,
rerein after called as the SECOND P.;.RTY.
WHEREAS the above terms party of the First Part of the second part
Shall mean and included where ever the contract so permit their respective
- oy uﬂjﬁ;&mmr@%entames, ﬁﬁ%ﬁﬁ’m%ﬂ”

1:--_-,_—_—-.—:‘3 ks EEM(F{EL’T__‘_. ,__?t‘:l..-
Propristss
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WHEREAS the party of the Second Part is the holder of quarry lease In

Survey No. 175/1,175/28,175/3,175/88,175/98,175/10B,175/118,175/12,176/2A,
176/28 Part over an extent 3.13.0 hectares of Kunnavakkam Village,
Thirukazhikundram Taluk, Kanchipuram District for period of 26/02/2016 to
25/02/2021 (5 years)As per the order of the Kannhiﬁuram District Collecters RC
NC.287/02-2015 dated 26.02.2016

HHERTAS for extraction blast boulder blocks fram the said Quarry's rock
¢ have to blased with explosives materials and for possession of the explosive
materials and of using them a licence under the Indian Explosive Act issue by the
competent  Authority is necessary and without the help of the explosive
materials is it not  Paossible. b

oy Uﬂﬁ-‘fﬁkm EXPLOSIVED
___S ‘k\(@ti%ié—‘ﬂv
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TO extract blast and do the party of the first is the holder of expl-‘}siues

Magazines situated at 4/1, 4/1A Nattarasampatiu Village , Sriperumbudur Taluk,
Kanchipuram District. The Licence is bearing NOS.E /SC/TN /22 / 551(E61793) &

E/SC/TN/22/164[E10462) & E/HQ/TN/22/405(E69911) Issued by the controller of
Explosive Tamilnadu and he is authorized and Entitled to make use of explosive

for blasting rocks in the guarries.

WHEREAS the party of the Second Party Having come to know the position of

The explosive license by the party of the First Party approached the party of the

By.the competent authority and the party of the FirsiPasiwhavinaagrearto.de so,
For UDAYAM EXPLOSIVES ; Qgﬂgﬁ: E}‘i d
o I / ol

TS =hewest

T Peopriater
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MOW THIS AGREEMENT WITNESS AS FOLLOWS:

It is agreed that the party of the First shall use explosives under his license for
blasting the rocks in the quarries | the aforesaid Survey NO .at Lthe ahove villages for
and on behalf of the party of the Second Part.

The party of the Second part has to pay the cost of explosives under the
blasting the ROUGH STONE in the aforesaid and for the labour engaged for such
operation and thal the party of the First part, Being the license holder shall conduct
the blasting operating for and on behalf of the party of the Second part in accordance
with the terms and canditions of the explosives license.

If the Second Party fails to pay the cost of explosive as agreed hereunder and the
labour charges the First Party has agreed to  diseontinue the blasting operating
withoul notice and is entitled to recover whatever amounts found due at the time by
recourse Lo legal proceading or otherwise if any things goes wrong at the time of
blasting the entire risk shall go to the Second Party .

This Agreement shall in force until the expiry of the License of the First Party from the
date of this agreement and is subjected to renewal on such terms and  conditions as
may mutually agreed upon.

ATHESS whereof the parlies herein so have set their hands to this agreement on the

day, month the year first above written in the presence of the following:

PARTY 1

UDAYAM EXPLOSIVES,

For UDAYAM CXPUOSIVES
: e \.\{@lﬂf"ﬁ) \{l

L R -,'%.:_El'

Blasting contractor. Signature

FARTY 2

TVLSALEM MINES & AGRIGATES, No:y,
Nagarathinam Nagar, Thiruneermalai Road,

West Tambaram, Chennai-600 045,

For Bolem s ) e

l,_;
s b

Signature

Witnesses

o> |

b Soucesosaliomex Keororrig Y, Koncossorta o, Nuewlron: ot
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE de INDUSTRY
PETROLEUM AND EXPLOSIVES LA FETY ORGANISATION(PESCH)
(Formerly Deparment of Explosives)
No. 140, Rubming Liviaipati Rocd,
Marshalls Roud, Egase, Cheanal 800008
Teler 28514848 Fae: 26514848
Emiail: jlecechen nal@explosives,gov-in
M BT 2L G T RAGZ) S
i DCated @ 245082314

3 — P

SLUBATAM EXFLOSIVES Propricterf Sk,
S T2 Karto oy Stvner, himurajur Nagar,New Perungalaihn
fiisin. EANCHITLRAM, State. Tandl Nodst, Pincode-500007

i Pussession for Use of Exsloslves from magaaine ol Survey Nolg).sdl, Villape Town, Motiars sapepatin, Tistt, KANCHLPURAM, State Tt
i e o Mo F/SCTIN/22/1 6ACL10463) grumted i Form LE-3 of Explusives Ritles, 2008 - Renemal regarding

Sinaj,

el rmes w0 vaur lelisr Mo ¢ teteds 1042014, the subjecs Nicencs duly renzwed upe 31/3/2014 ond isswidd in Form LE-3 of Explosives Riles. BhIE e Toroarded
Ieruvithe )

féesr Turihver rencwal of Beence. please submis the fo llawing documents so ns 16 reaeh this alfice on or belore ILMIHES.

= Application i Farm RE-1 duly filled inand signed,

. Latonce s o7 onc o live yoars in he: form of damand drafl drawn on any Mationlized Bank i fvoer of JL Chief Controller of Explesives, Clenos
nayuble st Chennuk,

» Unainal Teenee with approved plan.
o I tinis ennnecion, phease also reler 1o Ralz 112 of Explosives Rules, 2008

. bmbept Garpechase of sinlosives shall be placed in RE-11 with the supplier and copy of the sume sholl ba seal 6 thii o e e (Hot applicabile fir Finsarks o hause)
» Viesew suboit guanierly relurns of seplogives in BE-7 al the end of every guarler 50 25 lo reach this witice by 10th of the succeeding gusrer (h applicable far
Yipeorle Sinre Iusel

« Al hitine operotions shall be cnriied oul by & cumpeient pErsan helding o valid shot firer's permit geanbed under alkve fules Howeever. bbistinge ageritioes in
e coming andes Uhe purviess of he Mines Art 1852, the blaster shall kave qualifications preseribed in the regulations Tenrned wnder e saul Ack.

Brhanrys:

P\M?ulhﬁl“]’ 2
L -

Contealler 0 gy Wives
Fur Juint Chict Comroliar ol Eyplisives
South Circle, ¥

Lt Foew e o

1. Disirict Wagisieate, KANCHIE UEAM [Tamil Nadu} [or information.

For Joinl Chiel Contretler of Psphsives

Sk Cirche: U sna
|r iwui Enlimmation fogerding stz B sk vithet wlngal | pluseass wisi] U ek w9 IR pa s o]

hieps//10.0.1.11/In IExp/RNCoveringletter.asp 244701



LICENCE FORM LE-3
{See article 3(a) (o (d] of Part1 af Schedule (V of Explogives Rules, 2008)

Licence to possess : (¢) for wse,eiplosives af class 1, 2.3.4,5,6 or 7 in a mngavioe

lconce N, ¢ WRC/TIAZ/164(K10467)
Anmual Fee RaG000/-

Licenee i hereby granted o ;. MUs.UDAYAM EXPLOSIVES Proprieter.] Sivakumar (Occupier : LAIVAKUMAR)
sﬂ[ﬂl.lﬁnttaﬁummm_.ﬁlrmkaummjgrHap;nr,an Perungalathur, Town/Village - Vhennai
D@a!l'lct.-.l.{{\,]_"lcﬂl?w- State-Tamil Nady, Pincgde - 600062 .. Loaeerespe - 0 0 A

2. Atwios of licensee s Individual ]
i Licence is valid only for the foliawing pumines @ possess for useof Nitrate Mixture, Safety Fuse, Detonating Fuse, Delonalous,
4 (s} Licenee is valid for the following kinds snd quantity of explosives: a i
: ; ; RO RG] €M =
§r. o, Name amd Deseription |- - Cluss & Division T e s i o
i irate Mistore i a 1800 IS,
; Salety Fust ; M : 0 Sa00 ik
3. Detonating Fuse i = 532 S o | - 30000 Mls
4 [Jetonalors ; W TR i 40000 Mes,

: HWENT o o
(v} Cuantity of explesives 1o bs purchased in iea '“m”-@h%?“.fli@blﬁ%‘ ilc&pg wnder arfgle 3(h) and (e)] © 25 tmes ps ubove,
& 3 .|‘ . : -’1

. The Tieensed premises are situgmed of ol aying address:
Survey Mofs). 4/1 , Town/Village : Naptagpsampatiu
Police Station : MANIMANGaALAM - Sewte s Tumil Mk

PCode ! 4 . : el ; oA -.Eax: oo

8. The licenes is gramted subjecl Lo the
under nndd dlie conditions, additional
{1} Drawings (showing sile, consirucli
11y Conditions and Addilional Conditions
(¥ Distancs Form OF-2

aud the Bxplasives Bules, 300K framed tiere

0. “Vhis ficence shall remain valid till 315t day of M

Fiis licenee s flable Lo be suspended or revaked-for any violstion of e Act ot Rules framed tiiere under or the Londitions of this licence as set farh
sl SeL VI, wherever applicable, referred to in Fart 4 of Schedule V or if the ticensed premises are not found conforming te the description showr i the
phins and Annexure atlached herelo, AT -

s
Fhe Liate: 200871008 ~_Joint Chief Controller af lixplusives
i Byuih Civche, Chenmii

Aameathnients @

+ Amendiment of Cuntity of Explosives/Monthly Purchase Limil duted : 19/04/2071

. amindmaent of Qukmity of Gxplosivesivonthly Purchase Linuk dated : 000822012

. Amcndment of Quantity of FxplosivesiMonthly Purehese Limit doted : dA0af 2012

s Chaopein Mosisl Addness daied 04052012

«  Aumgndmen of Duamity of BaplosivasiMonifily Purchass 1imit duted : 08022013
Endpraemen far rencwel of licencs: ’

Date of Romewal Date: ol Expicy Signature o liversing autharity

hitpe/10.0.1.1 1 Lt Exp/TixplosivesLicenceLE3.asp 124201
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
PETROLEUM AND EXPLOSIVES SAFETY ORGANISA TION(PLSC)
(Formerly Department of Explosives)
No. 140, Rulamini Laxmipatt Road,
Marshalls Road, Egiiore, Chennai 600008
Tele: 28514848 Fax: 285145848

Email: | tececheunai@explosives gov.in
NQ:E!SCFTNW?EEZ}

T
SherT Shoakumar, Proprieter. Udayain Explosives,

S50102 Kailabomman sireef, Kamaral Nagar, NewPerangalathur
Litst, CHENNAL State, Tentl Nedu, Pincede-606063

Diated < 214032014

Road Van for the carriage of Explosives Repisteation Mo TN 22 D 3114 Licence No.E/SC/TN/Z5M269

Sublect:  (gy7842) prunted in Form LE.7 of of Explosives Rules 2008 - Renewal regarding

Sir{s},

Relerence to your Jetter No.: & dated: 19/03/2014, the subject licence duly renewed upto 31/3/2019 and jssued in Forn
1E-7 of Explosives Rulés, 2008 is forwarded hevewith.

For urther renewal of licence, pléas.e suib!'m't the following documents so as to reach this effice on ar before 3132014,

o Application in Form RE-1 dusly filled in and signed. -
o Licence fees for ane (o five years in the form of demaned draft drawn on any Natlonaiized Bank in favour of 3. Chidef
Confraller of Lxpiosives, Cliennai payable at Chennal,
s Original licence with approved plan. ,
o 11 this connection, please also refer to Rule 112 of Explosives Rules, 2008,
P 5 e

Please follow following instructions strictly: P o e

[, The records af explosives transported by the licencad Roadvan shall be maintained in the proforma RE-6 under Part 3
of schedule ¥ of Explosives Rules 2008. ;

9. Please cnsure that persons whose antecedents verified by the |ocal Police shall only be employed with the lizenced
cxplosives roadvan/compressor mounded truck as drivers or oleancrs. List of such drivers and cleaner's alongwith the
personal particulars shall be made available to the local police in advance, The re-verification of such staff shall also
be made at least once in & year in comphiance to Rule 61(3) of Explosives Rules 2008,

5 DPlease note that during trahsportation of ¢xplosives, the Roadvan shall always be attended to by two armed guards. IF
lhe consigrrnent of explosives is likely lo pass through sensitive arees notified by Ministry of Home Affais, it should
be cscorted by armed Police escort ( guard provided by District Tolice Administratiion as requiced in Rule 67(7) of
Explosives Rules 2008.

Encinsures :

wﬂ '
=

. Shanmu

Couteoller of Explo

Tor Jolat Chief Conuoller of Explosive:
South Cirele, Chennal

Copy Forwarded 1o

|, District Magisirate, CRENNAL (Taril Madu) for infarmation,

Faor Joint Chief Contreller of Explosives

South Circle, Chennai
e s s s status. foesand ollier details, plends visit our e slie i peso gevin]



e LICENCE FORM LE-T
(See article no 7 of Part | of Schedule [V of Explosives Rules, 2008)

Licence to : transpori explosives in & road van

y i
£
]
Licence No. : TASCITN/25/269{E27552) =
Annual Fez Rs:2000/- &

[, Licence is hereby granted o : Shri J Stvakumar,Proprieter. Udayam il.xplu'sweq {Ocenpier
J Sivaknm:.o
56/102 Kattnbomman street, Kamaraj Maga r,NewPerungalathur,
District-CHENNAIL State-Taumiil Nadu, Pircode-600063

2, Status of licensee : Individual

3, Particulars of the road van:
Registration No. TRZ2D 3114
Malke and riodel of vehicle TATA/Telco
Unladen weight = 243()*1(‘3{5)
Muximum laden weight LA, Sjﬂﬁ"'f__‘{;g{s)
Maximum quantity of explosives pe’nmtted for [t‘anspnrf‘ - 2340 Kg{q}
Engine MNo. '35?311:1 MIQ 345?00
Chassis No. b 497 §P21 “MTQ 843021
Desription Of Qther Fittings' A A8 PER TIEIE APPROVED DRAWINGS
Quant'lty OF Explosives p'emictedfm:mw' e 284{}’;{3{5]

4, The licensed prediises shall Gunfdﬂh‘tu the* fﬁ“ﬂng dmw{ng(s}
Drawing No ; B/SC/TN/5/169(E27557) dited drz,iti‘m{mﬁ wy 3
S. The livence is granited subjest ta:the prtﬁ".usltm of Eiplaswe:rhd 18
the Explosives Rules, 2008 ‘faimed thestuntzrdnd the conditiors a
(&) Drawings of the road! \ranasstamd»ln serial o dbove.
{b) Conditions sigred by.the Heensing. auﬂmﬁty" =
6. Thiz licence shalbremain valid til: 31“?: “adyier? iarch ¢ .{r[}'i‘ £

as-amended from time o time and
tha fnilnmng BIIEKUTES - .o..

This licence is liable to be suspended ar revaled for 2 any wola,m‘m bfthe Act or rules framed there under
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Dr. 5. KALYANASUNDARAM ,LF.5.(Retd.) STATE LEVEL ENVIRONMENT IMPACT
CHAIRMAN ASSESSMENT AUTHORITY - TAMIL NADU

3rd Floor, Panagal Maaligai,

No.1 Jeenis Road, Saidapet,

; Chennai-15.

Phone No.044 24359974

Fax Mo, 044-24359975

ENVIRONIMIENTAL CLEARANCE

B SAAA-TN/F.N0.5005/1(a)/ EC.N0.2958/2016 dated: 19.02.2016

Tyl. Salem Mines & Aggregates

Mo. 9, Nagarathinam Mager Extension
Thiruneermalai Road

West Thambaram

Chennal - 45

5ir _.1-_ ;‘: frade -"T--':"I-'E.'-: :

r

Sub: SEIAA-TN — Proposed F'{n_ﬁ_g?h' stnh'é- & Gravel quarry located at S.F.No 175/1,
175/28,175/3,175/8B,175/9B,175/108,175/118,175/12,176/2A. & 176/28,

Kunnavakkam ViilageThlrukazhukundram Taluk, Kanchipuram District- issue of
Environmental Clearance = Reg 5 &

Ref: 1. Your Application for En‘wrnnmental Clearance di: 30.01.2016
2. Minutes of the 72th SEAC held an U*‘-I 02.2016,05.02.2016 R 06.02.2016
3, Minutas of the SEIAA mEEtlrlg held on 18.02.2016
Details of Minor Mineral Activity:-

This has reference to your application first cited, The proposal is for obtaining environmental
clearance for mining/quarrying of minor minerals based on the particulars furnished in your application
as shown below,

1 | Name of Project Proponent and | Tvl. Salem Mines & Aggregates
address Mo, 9, Nagarathinam Nager Extension
Thiruneermalai Road

West Thambaram

Chennai - 45

2 | Locatlon of the Proposed Activity

Survey Number 1?5_fi,_
175/28,175/3,175/8B,175/9 B,175/108,175/118,175/12,176/24
& 176/2B

Latitude and Longitude 12°33'20°N to 12°3338'N
80°04'25"F to BO"04'33"E

"" -: . -1|-f...,--r""_.-"-'
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Village Kunnavakkam
Taluk Thirukazhukundram
District Kanchipuram
3 | Proposed Activity
i, Minor mineral Rough stone & Grave|
ii. Mining Lease Area 1.13.0 Ha
iii. Approved quantity Eglil}cu m of Raugh std"e & 4??(1] cu.m of Gravel
| iv.  Depthof Mining 30m -~ -
v.  Type of mining Opencast Semi Mechanised Mining a
vi.  Category(B1/B2) B2
vii.  Precise area communication | Na.Ka.N¢.2B7/Q2/2015 Dated;12.01.2016
viii.  Mining plan approval Assistant Director
Rc.No.287/02/2015 dated 28.01.2016
ix,  Mining lease period 5 Years =
4 | Whether Project area attracts any | Not attracted. Affidavit furnished
General conditions specified in the
ELA notification, 2006 as amended:-
5 | Man Power requirement per day: 12 Employees
6 | Utilities
| i.  Source of Water : Water vendors/Existing borahole
ii- Queﬁity af |I.;l'-.r‘ater
Requirement in KLD: )
a. Domestic 0.3KLD
b. Industrial }
¢. Green Belt & Dust 0.7KLD
Supprassion
iii. Power Requirement:
a. Domestic Purpase TNEB
b. Industrial Purpose 87326 Liters of HSD
" c"?" - Rs.54.39 Lakhs
T . 7.60 Lakl
i.  EMP Cost | i '
8 | Public Consultation:- Not required as per O.M. dated 24.12,2013 of MoEF, Gol.
" 9 | Date of Appraisal by SEAC:- 04.02.2016,05.02.2016 & 06.02.2016
Agenda No: 72-215
10 | Date of Review/Discussion by SEIAA and the Remarks:-

] The proposal was placed before the SEIAA [n its 165 Meeting held on 19.02.2016 and the Autharity
after careful consideration, decided to grant environmental clearance to the said project Mining of
Rough stone & Gravel to terms and conditions stipulated under the provisions of Environment Impact
Assessment Notification, 2006 as amendead.

Validity:The Environmental Clearance will be coterminous with the mine lease period or limited to a
maximum penud of 5 Years from the date of issue whichever is earlier.
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Conditions to be Complied before commencing mining operations:-

1. The project pmpuriﬂrﬁ shall advertise in at least two local newspapers widely circulated in the
region, one of which shall be in the vernacular language informing the public that
I.  The project has been accorded Environmental Clearance.
Il.  Copies of clearance letters are available with the Tamil Madu Pellution Contral Board.,
lIl.  Environmental Clearance may also be seen on the wehsite of the SEIAA,
V. The advertisement should be made within 7 days from the date of receipt of the

clearance letter and a copy of the same shall be forwarded to the SEIAA.

2. The applicant has to obtain land use classification as Industrial use before issuefrenewal of
mining lease.

3. NOC from the Standing committea of the NBWL shall be obtained, if protected areas are located
within 10 Km from the proposed project site.

4. The project prnpﬁnent shall comply the conditions laid down in the Section V, Rule 36 of Tamil
Nadu Minor Minerals Concession Rules 1959.

5. A copy of the Environment Clearance letter shall be sent by the propaenent to the concerned
Panchayat, Town Panchayat / Phnchavat union/ Municipal Carporation, Urban Local Body and
the Local NGO, if any, from whom suggestions/ representations, if any, were received while
pmces-sirlg the proposal. The clearance letter shall also be put on the website of the proponent
and also kept at the site, for the general puhblic to sse.

6. Quarry lease area should be demarcated on the ground with wire fencing to show the boundary
of the lease area on all sides with red flags on every pillar shall be erecled before
commencement of quarrying.

7. The proponent shall ensure that First Aid Box is available at site.

8. The excavation activity s_haII not alter the natural drainage pattern of the area.

9. The excavated pit shall be restored by the project proponent for useful purposes.

10. The proponent shall quarry and remove only in the permitted areas as per the approved Mining
Plan details.

11. The quarrying operation shall be restricted between 7AM and 5 PM.

12. The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation an the nearby human habitations, by way of pollution to the
environment. '

13. A minimum distance of 15 mts. From any civil structure shall be kept from the periphery of any
excavation area.
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14,

15

16.

17.

18,

13.

20

217

22

Depth of quarrying shall he 2m above the ground water table Japproved depth of mining
whichaver is lasser to be considered as a safe guard against Envirgnmental Contamination and
over explaitation of resources

The mined out pits should be bhackfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furpished in the
proposal shall be ctrictly followed with back filling and tree plantatian.

Wet drilling method is to be adopted to control dust emissions. Delay detonators and shock
tube initiation system for blasting shall be used so as to reduce vibration and dusk

Drilling and blasting shall be done only cither by licensed explosive agent or hy the proponent
after ohtaining reguired approvals from Competent Authorities,

The explosives shall be ctared at site as per the conditions stipulated in the permits jssued by

the licensing Authority.

Blasting shall be carried out after announcing to the public adeguate through public address

system to avoid any accident.

A study has to be conducted Lo assass the optimum blast parameters and blast design to keep
the vibration limits less than prescribed levels and only such design and parameters should be
implementad while hlasting is done. periodical monitoring of the vibration at specified location

to he conducted and records kept for inspection.

The Proponent shall take appropriate measures Lo ensure that the GLC shall comply with the
revised NAAQ, norms notified by McEF, Golon 16.11.2009.

The following measures are to be implemented to reduce Air Pallution during transpartation of

~mineral

it

i, Roads shall be graded Lo mitigate the dust emission.

il Water shall be sprinkled at regular interval on the main road and other service roads to
suppress dust

The following measures are to be implemented to reduce Noise Pollution

Praper and regular maintenance of vyehicles and other equipment

i @i Limiting time exposure of workers to excessive noise,
]

The workers employed shzll be provided with protection equipment and earmuffs etc.

Speed of trucks entering or leaving the mine is to be limited to moderate speed of

{ 25 kmph to prevent undue noise from empty trucks.

i
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24,

25.

26

27,

28,

29,

30.

31

32,

33

Measures should be taken to comply with the provisions laid under Naise Pollution (Regulation
and Control) ([Amendment) Rules, 7010, dt: 11.01.2010 issued by the MoF&F, Gol to control
noise to the prescribad levels.
Suitable conservation measures to eugment groundwater resources in the area shiall be planned
and implemented in consultation with Regional Director, CGWEB. Suitable measures should be
taken for rainwater harvesting,
Permission from the competent authority should he obtained for drawl of ground water, if any,
required for this project.
Topsail, if any, shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose.
The following measures are to be adopted to control erosion of dumps:-

Retention/ tae walls shall be provided al the foot of the dumps.

Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on the

slopes.
Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous Wastes (Management, Handling, and trans boundary movement)
Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB.
Concealing the factual data or failure to comply with any of the conditions mentioned above
may result in withdrawal of this clearanice and attract action under the provisions of
Environment (Protection) Act, 1986.
Ramn water harvesting to collect and utilize the entire water falling in land area should be
provided.
Rain water geiling accumulated in the quarry floor shall not be discharged directly to the nearby
stream or water body. IT il is to be let into the nearby water body, it has to be discharged into a
sift trap on the surface within the lease area and only the overflow after allowing settling of soil
be let into the nearby waterways. The silt trap should be of sufficient dimensions to catch all
the silt water being pumped out during one season, The silt trap should be cleaned of all the
deposited silt at the end of the season and kept ready for taking care of the silt in the next
SEESON.
The lease holder shall undertake adequate safeguard measures during extraction of material
and ensure that due to this activity, the hydro-geological regime of the surrounding area shall
not be atfected. Regular monitoring of ground water level and quality <hall be carried out

around the mine lease area during the mining operation. If at any stage, if it is observed that
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34.
35.
36.
37,

38.
a5

40,

41.
42,
43.
Al

45,
46,

47,

48,
43,

5l

52,

53.

54,
55,

the groundwater table is getting depleted due to the mining activity, necessary corrective
measures shall be carried aul. District Collector/mining officer shall ensure this,

No tree-felling shall be done in the leased area, except only with the permission fram
competent Authority.

To take up environmental monitoring of the proposed guarry site before, during and after the
mining activities including vibration study data, water, air & flora/fauna environment, slurry
water generated/disposed and method of disposal, invelving a reputed academic Institution.

it shall be ensured that the total extent of nearby quarries(existing, abandoned and propased)
located within 500 meter radius from the periphery of this quarry (s not exceeding 25 hectares
within the mining lease period of this application.

[t shall be ensured that there is no habitation is located within 500 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people of
the habitation located within 500m radius from the periphery of the quarry site

Ground water quality monitoring should be canducted once in 3 Months

Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road.

Free Silica test should be conducted and reported to TNPCB, Department of Geology and Mining
and Regional Directar, MoEF , GOL

Air sampling at intersection point should be conducted and reported to TNPCB, Department of
Geology and Mining and Regional Director, MoEF , GOL..

Bunds to be provided at the boundary of the project site.

Ground water quality monitoring should be conducted once in 3 Months

. The project proporent shall undertake plantation/afforestation work by planting the native

species an all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings should be
planted on the bunds and other suitable areas in and around the work place.

At least 10 Neem trees should be planted around the boundary of the quarry site.

Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except for granite
quarries) in the mine closure phase.

The Project Proponent shall ensure a minimum of 2.5% of the annual turnover will be utilized
for the CSR Activity

The Project Pruponent shall provide solar lighting system to the nearby villages

The Project Proponent shall comply with the mining and other relevant rules and regulations

where ever applicable.

. Rainwater shall he pumped out Via Settling Tank only

Earthen bunds and barbed wire fencing around the pits with green belt all along the boundary
shall be developed and maintained.

As per MoEF&.CC, Gol, Office Memorandum dated 30.03.2015, prior clearance from Forestry &
Wild Life angle including clearance from obtaining committee of the National Board for Wild life
as applicable shall be obtained before starting the quarring operation, if the project site [s
located within 10KM from National Park and Sanctuaries.

The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan is
quarried even before the expiry of the guarry lease period and the same shall be monitored by
the District Authorities.

Safety equipments to be provided to all the employees.

Safety distance of 50m has te be provided in case of railway, reservair, canal/odai
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General Conditions:

1. ECisgiven only on the faclual records, documents and the commitment furnished in non judicial
stamp paper by the proponent. _

4. The Proponent shall obtain the Consent for Establishment from the TNPC Board before
commencing the activity.

3. Mo change in mining technology and scope of working should be made without prior approval of
the SEIAA, Tamil Nadu.

4. No change in the calendar plan including excavation, quantum of mineral (minor mineral)
should be made.

5. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be tarried out on haul
roads. It should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

6. Effective safeguards shall be adopted against hezalth risks on account af breeding of vectors in
the water bodies created due to excavation of earth.

7. Aberm shall be left from the boundary of adjoining field having a width aqual to at least half the
depth of proposed excavation.

8. Mineral handling area shall be provided with adequate number of high efficiency dust extraction
system. Loading and unloading areas including all the transfer points should also have efficient
dust control arrangements. These should be properly maintained and aperated.

9. Mehicular emissions shall be kept under control and be regularly monitorad. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying the
mineral shall not be overloaded.

Access and haul roads to the quarrying area should be restored in a mutually agreeable manner

where these are considered unnecessary after extraction has been completed.

11. All Personnel shall be provided with protective respiratory devices including safety shoes,
Masks, gloves etc. Supervisory people should be provided with adequate training and
information on safety and health aspects. Occupational health surveillance program of the
workers should be undertaken periodically to observe any contractions due Lo exposure to dust
and take corrective measures, if needed.

12. Periodical medical examination of the workers engaged T the project shall be carried aut and
records maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed accordingly. The workers shall be provided with persannel protective
measures such as masks, gloves, hoots etc,

13, Waorkers/labourers shall be provided with facilities for drinking water and sanitation facility for
Female and Male separataly.

14. The project proponent shall ensure that child labour is not employed in the projéct as per the
sworn affidavit furnished.

15. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at Chennai.
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16. The Ernvirgnmental Clearance does pot absolve the applicant/proponent  of i

obligation/requirement to obtain other statutory and adminictrative clearances from other
statutory and administrative authorities.

17. This Environmental Clearance does not imply that the other statutory / administrative

tlearances shall be granted to the project by the concerned authorities. Such authorities would
be considering the project on merits and be faking decisions independently of the
Environmerital Clearance

18, The SEIAA, Tamil Nadu may alter/modify the above conditions or stipulate any further

conditions in the interest of environment pratection.

19. The SEIAA, Tamil Nadu may cancel the environmental clearance granted to this project under

the provisions of ElA Notification, 2006, at any stage of the validity of this environmental
clearance, if it is found or if it comes to the knowledge of this SEIAA TN that the project
proponent has deliberately concealed and/or submitted false or misleading information or
Inadequate data for obtaining the environmental clearance.

20. Failure to comply with any of the conditions mentioned above may result in withdrawal of this

clearance and attract action under the provisions of the Environment (Protection) Act, 1986.

21, The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention

& Control of Pollution) Act, 1974, the Alr (Prevention % Control of Pollution) Act, 1981, the
Environment {Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with their
amendments, draft Minor Mineral Conservation & Development Rules, 2010 framed under
MMDR Act 1957, National Commission for protection of Child Right Rules, 2006 and rules made
there under and also any other orders passed by the Hon’ble Supreme Court of India/Honble
High Court of Madras and any other Gourts of Law relating te the subject matter.

22. Any other conditions stipulated by ather Statutory/Gavernment authorities shall be complied
23. Any appeal against this environmental clearance shall lie with the Hon'ble Mational Green

Copy to:

00 N o

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the Mational
Green Tribunal Act, 2010,
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The Secretary, Ministry of Mines, Government of India, ShastriBhawan, New Delhi,

The Principal Secretary, Environment and Forests Department, Governmeant of Tamil MNadu, Tamil
Madu,

. The Additional Chiaf Secretary, Industries Department, Government of Tamil Nadu, Tamil Nadu.

The Additional Principal Chief Conservator of Forests, Regional Office (52, 34, HEPC Building, 1% &
2" Floor, Cathedral Garden koad, Nungambalkkam, Chennai - 34,

The Chairman, Central Pellution Control Board, PariveshBhawan, CBD-Cum-Office Complex, Fast
Arjun Nagar, New Delhi- 110 032,

The Chairman, Tamil Nadu Pollution Contral Board, 76 Mount Salai,Guindy, Chennai-32

- The District Collectar, Kanchipuram District

The Commissionar of Geclogy and Mines,Guindy,Chennai-32
El Division, Ministry of Enviranment & Forests, ParyavaranBhawan, New Delhi.
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THIRU. P. PONNIAH, LA.S.,
CHATRMAN/
DISTRICT COLLECTOR.

kKancheepuram District
Environment Impact
Assessment Authority,
Kancheepuram

g, !
gty

ENVIRONMENTAL CLEARANCE
Lr.No.DETAA-DIA/TN/MIN/479/Q2/2018-KPM, EC.No.32-2018, Dated: 03.10.18

To,

Tvl.5alem Mines & Aggregates,

No.S, Nagarathinam Nagar Extension,
Thiruneermalai Road,

West Tambaram,

Chennai - 600 045,

Sir,

Sub: DEIAA - Proposed Roughstone / Gravel quarry -
S.F.Nos,175/1, 175/2B, 175/3, 175/8B, 175/9B,
175/10B, 175/11B,175/12, 176/2A 176/2B over an
extent of 3.13.00 hects. of Kunnavakkam Village,
Thirukazhukundram Taluk - Kancheepuram District by
Tvl. Salem Mines Aggrigates - Grant of Environmental
Clearance - Reqg.

Ref: 1. Your Application for Environment Clearance DEIAA

/ TN / Kpm Dist / 2018 Dated.14.09.2018.

2. Minutes of the DEAC meeting No.5, held on DEAC
meeting date 28.09,2018.

3. Minutes of the DEIAA meeting held on DEIAA
meeting date 03.10.2018.

Details of Minor mineral Activity:-

This has reference to your application in the reference 1% cited. The
proposal is for obtaining Environmental Clearance for minor minerals mining /
quarrying projects falling under category ‘B2’ based on the particulars
furnished in your application as shown below:

CHAIRMAN
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1. |Name of Project Proponent and | : | Tvl.Salem Mines & Aggregates,
address No.9,Nagarathinam Nagar Extension
Thiruneermalai Road,
West Tambaram,
|| Chennai - 600 045
2. | Location of the Proposed Activity =i
| Survey Number 1751 (0.20.0), 175/2B (0.43 .5),
175/3 (0.11.0), 175/8B (0.19.0),
175/98 (0.05.5), 175/10B (0.31.5),
175M11B (0.03.5), 175/12 (0.17.0),
176/2A(1.01.5) 176/2B (0.60.5)
Latitude and Longitude 12°33'20"N to 12°33'34"N
80°04'25"E to 80°04'33"E
| S.0.l. Topo Sheet No. 66-D/02
Village Kunnavakkam
| Taluk Thirukazhukundram >
District O, BN - Kancheepuram Wy
3. | Proposed Activity
i Minor mineral Roughstone N &
ii. |Mining Lease Area 3.13.00 Hects.
iii. | Approved quantity Roughstone = 4,33,483 M
iv. |Depth of quarrying 65 mtrs. below ground |evel
v. | Type of quarrying Open cast
‘semi-mechanized
vi. | Category (B1/82) : | "B2" category,
vii. | Precise Area Communication District Collector, Kancheepuram Rc.
No. 287/Q2/2015 dated.26.02.2016.
viii. | Mining Plan approval Assistant Director, Geology and
Mining, letter Rc.N0.479/Q2/2018,
e ™ | dated.14.09.2018 =
ix. |Quarrying lease period 5 years (Valid upto 25.02.2021)
4, | Whether Project area attracts any -
general conditions specified in the
EIA natification, 2006 as
| amended:-
5. | Man Power requirement per day 11 Nos.
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Utilities

i Source of Waler

ii. | Quantity of
Requirement in KLD;

a. Domestic
b. Industrial

¢. Green Belt & Dust
Suppression

Water vendors / Existing borehole

Water

1.0 KLD

3.5 KLD

iii. | Power requirement

a. Domestic purpose
b. Industrial purpose

Petroleum Fuel is to be used for
operating machineries and vehicles
during quarrying process. Electricity
will be used only for mine lighting
and office purposes. :

[ )

&y Cost
i Project Cost Rs.44,39,000/-
- [ii. [EMP Cost Rs. 3,80,000/-
8. [ Public Consultation:- Not required as per O.M. dated
= e 24.12.2013 of MoEF, GOI
9. | Date of Appraisal by DEAC: 28.09.2018 5" Meeting
10. Date of review / discussion by DEIAA and the Remarks:

The proposal was placed before the DEIAA in its DEIAA meeting No.5
held on 28.09.2018 and the Authority after careful consideration, decided
to grant Environmental Clearance to the said project for Mining of “Rough
stone " subject to the terms and conditions stipulated under the provisions
| of Environment Impact Assessment Notification, 2006 as amended,

-
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11, | Validity:

This Environmenlal Clearance is granted for Mining of "Rough stone”
for the proposed quantum of 4,33,483 M? Roughstane a period of “Five
years” from the date of execution of Lease Deed.

Conditions to be Complied before commencing mining operations:~

The project proponent shall advertise in at least two local newspapers widely
circulated in the region, one of which shall be in the vernacular language
informing the public that

L. The project has been accorded Environmental Clearance.

IT. Copies of clearance letters are available with the Tamil Nadu Pollution
Control Board.

III. Environmental Clearance may also be seen on the website of the
DETAA. '

Iv. The advertisement should be made within 7 days from the date of
receipt of the clearance letter and a copy of the same shall be
forwarded to the DEIAA.

NOC from the Standing committee of the NBWL shall be obtained, if
prntected areas are located within 10 Kim from the propcsecl project site.

The project proponent shall comply the conditions laid down in the sub rule V
of Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959,

A copy of the Envirenment Clearance letter shall be sent by the proponent to
the “concerned Panchayat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing  the
proposal. The clearance letter shall also be put on the website of the
proponent and also kept at the site, for the general public to see.

Quarry - lease area should be demarcated on the ground with barbed wire
fencing on all sides depicting the boundary of the lease area. All the
boundary pillars shall be erected and red flagged before commencement of
quarrying.

s
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The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage pattern of the
area.

The excavated pit shall be restored by the project proponent for useful
purposes.

The proponent shall quarry and remove only in the permitted areas as per
the approved Mining Plan details.

The quarrying operation shall be restricted between 7AM and 5 PM.

The proponent shall take necessary measures to ensure that there shall
not be any adverse impacts due to quarrying operation on the nearby
human habitations, by way of pollution o the environment.

A minimum distance of 15 mts. from any civil structure shall be kept from
the periphery of any excavation area.

Depth of quarrying shall be 2m above the ground water table /approved
depth of mining whichever is lesser to be considered as a safe guard
against Environmental Contamination and over exploitation of resources.

The mined out pits should be backfilled where warranted and area should
be suitably landscaped to prevent environmental degradation. The mine
closure plan as furnished in the proposal shall be strictly followed with
back filling and tree plantalion.

Wet drilling method is to be adopted to control dust emissions. Delay
detonators and shock tube initiation system for blasting shall be used so
as to reduce vibration and dust.

Drilling and blasting shall be done only either by licensed explosive agent
or by the proponent after obtaining required approvals from Competent
Authorities.

The explosives shall be stored at site as per the conditions stipulated in
the permits issued by the licensing Authority.

cfﬁ
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Blasting shall be carried oul after adequately cautioning the public through
public address system to avoid any accident.

A study has to be conducted to assess the optimum blast parameters and
blast design to keep the vibration limits less than prescribed levels and
only such design and parameters should be implemented while blasting is
done. Periodical monitoring of the vibration at specified location to be
conducted and records kept for inspection.

The Proponent shall take appropriate measures to ensure that the GLC
shall comply with the revised NAAQ norms nolified by MoEF, Gel on
16.11.2009.

The following measures are to be implemented to reduce Air Pollution
during transportation of mineral

i. Roads shall be graded to mitigate the dust emission.

ii. Water shall be sprinkled at regular interval on the main road and
other service roads fo suppress dust.

The following measures are to be implemented to reduce Noise Follution

i.  Proper and regular maintenance of vehicles and other equipment

ii. Limiting time exposure of workers to excessive noise.

iii. The workers employed shall be provided with protection equipment
and earmuffs etc. _

iv. Speed of trucks entering or leaving the mine is to be limited to
moderate speed of 25 kmph to prevent undue noise from empty
trucks.

Measures should be taken to comply with the provisions laid under Noise

Pollution (Regulation and Control) (Amendment) Rules, 2010, dt:

11.01.2010 issued by the MoE&F, Gol to control noise to the prescribed

levels. -

Suitable conservation measures to augment groundwater resources in the
area shall be planned and implemented in consultation with Regional -
Director, CGWB. Suitable measures should be taken for rainwater
harvesting.

Paermission from the competent authority should be obtained for drawing of
ground water, if any, required for this project. ¢
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Topsoil, it any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose,

The following measures are to be adopted to control erosion of dumps:-
I Retention/ toe walls shall be provided at the foot of the dumps.

ii. Worked out slopes are to be stabilized by planting apprapriate shrub/
grass species on the slopes.

Waste oils, used oils generated from the EM machines, mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management,
Handling, and trans boundary movement) Rules, 2008 and its amendments
thereof to the recyclers authorized by TNPCB.

Concealing the lactual data or faillure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986,

Rain water harvesting to collect and utilize the entire water falling in land
area should be provided.

Rain water getting accumulated in the quarry floor shall not be discharged
directly to the nearby stream or water body. If it is to be let into the nearby
water body, it has to be discharged into a silt trap on the surface within the
lease area and only the overflow after allowing settling of sail be let into the
nearby waterways. The silt trap should be of sufficient dimensions to catch
all the silt water being pumped out during one season. The silt trap should
be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

The lease holder shall undertake adequate safeguard measures during
extraction of material and ensure that due to this activity, the hydro-
geological regime of the surrounding area shall not be affected. Regular
monitoring of ground water level and quality shall be carried out around the
mine lease area during the mining operation. If at any stage, if it is
observed that the groundwater table is getting depleted due to the mining
activity; necessary corrective measures shall be carried out. District
Collector/mining officer shall ensure this.

CHAIRMAN
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No tree-felling shall be done in the leased area, except only with the
permission from competent Authority.

To take up environmental monitoring of the proposed quarry site before,
during and after the mining activities including vibration study data, water,
air & flora/fauna environment, slurry water generated/disposed and method
of disposal, invelving a reputed academic Institution.

It shall be ensured that there is no habitation is located within 300 meter
radius from the periphery of the quarry site and also ensure that no
hindrance will be caused to the people of the habitation located within 500m
radius frem the periphery of the quarry site,

Ground water quality monitoring should be conducted once in 3 Months

ITransportation of the quarried materials shall not cause any hindrance to
the Village people/Existing Village road.

Free Silica test should be conducted and reported to TNPCB, Department of
Geology and Mining and Regional Director, MoEF , GOL.

Air sampling at intersection point should be conducted and reported to
TNPCB, Department of Geology and Mining and Regional Director, MoEF ,
GOI..

The project proponent shall undertake plantation/afforestation work by
planting the native species on all side of the lease area at the rate of
400/Ha. Suitable tall tree saplings should be planted on the bunds and other
suitable areas in and around the wark place and progress report shall be
submitted once in 3 months.

Al least 10 Neem trees should be planted around the boundary of the
guarry site.

Floor of excavated pit to be levelled and sides to be sloped with gentle slope
(Except for granite gquarries) in the mine closure phase.

The Project Proponent shall ensure a minimum of 2.5% of the annual
turnover will be utilized for the CSR Activity.
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The Project Proponent shall provide solar lighting system to the nearby
villages.

The Project Proponent shall comply with the mining and other relevant rules
and requlations where ever applicable.

Rainwater shall be pumped out Via Settling Tank only.

Earthen bunds and barbed wire fencing around the pits with green belt all
along the boundary shall he developed and maintained.

The quarrying activity shall be stopped if the entire quantity indicated in the
Mining plan is quarried even before the expiry of the quarry lease period
and the same shall be monitored by the District Authorities.

Safety equipments to be provided Lo all the employees.

Safety distance of 50m has to be provided in case of railway, reservoir,
canalfodai.

The Deputy Superintendent of Police, Revenue Divisional Officer, and the
Tahsildar concerned shall ensure that the proponent has engaged the
blaster with valid Blasting license/certificate obtained from the competent
authority before execution of mining lease.

The proponent shall furnish the Baseline data covering the Air, Water, Noise
and land environment quality for the proposed quarry site before execution
of mining lease.

The proponent shall erect the pillars in accordance with the Rules for
depicting GPS details in the earmarked boundary of the quarry site to
monitor electronically before execution of mining.

The proponent has to provide insurance protection to the workers in the
case of existing mining or provide the affidavit in case of fresh lease before
execution of mining lease.

The proponent has to display the name board at the quarry site showing the
details of Proponent, lease period, extent, etc., with respect to the existing
activity before execution of mining.

<
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60.
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Heavy earth machinery equipments if utilized, after getting approval from
the compelent authority.

Blasting shall be carried out after announcing to the public through
adequate public address system to avoid any accident.

Proper sanitation measures, first aid kit and protected drinking water should
he provided to the labourers.

The Environmental norms shall be monitored by the District Environmental
Engineer, Tamil Nadu Pollution Control Board, Kancheepuram,

Periodical medical examination of the quarry workers should be carried out
by a registered medical practitioner and the report should be filed in the
quarry office in a separate file and copy should be sent to the Deputy
Director, Health Services, Kancheepuram.

General Conditions:

E g8

EC is given only on the factual records, documents and the commitment
Furnished in non judicial stamp paper by the proponent.

The Proponent shall obtain the Consent for Establishment from the TNPC
Board before commencing the activity.

No change in mining technology and scope of working should be made
without prior approval of the DEIAA, Kancheepuram District, Tamil Nadu.

-ND change in the calendar plan including excavation, quantum of mineral
“(miner mineral) should be made.

Effective safeguard measures, such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading point and all transfer
points. Extensive water sprinkling shall be carried out on haul roads. It
should be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the Central Pollution Control Board in this regard.

::%’R’ﬁ@
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Effective safequards shall be adopted against health risks on account of
breeding of vectors in the water bodies created due to excavation of
earth.

A berm shall be left from the boundary of adjoining field having a width
equal to at least half the depth of proposed excavation.

Mineral handling area shall be provided with adequate number of high
efficiency dust extraction system. Loading and unloading areas including
all the transfer points should also have efficient dust control
arrangements. These should be properly maintained and operated.
Vehicular emissions shall be kept under control and be regularly
monitored. The mineral transportation shall be carried out through the
covered trucks only and the vehicles carrying the mineral shall not be
overloaded,.

Access and haul roads to the quarrying area should be restored in a
mutually agreeable manner where these are considered unnecessary
after extraction has been completed.

All Personnel shall be provided with protective respiratory devices
including safety shoes, Masks, gloves etc. Supervisory people should be
provided with adequate training and information .on safety and health
aspects. Occupational health surveillance program of the workers should
be undertaken periodically to observe any contractions due to exposure
to dust and take corrective measures, if needed.

Workers/lahourers shall be provided with facilities for drinking water and
sanitation facility for Female and Male separately.

The project propanent shall ensure that child labour is not employed in
the project as per the sworn affidavit furnished.

The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the Ministry of Environment
and Forests and its Regional Office located at Chennai.

£
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The  Environmental Clearance does not  absolve  the
applicant/proponent of his obligationfrequirement to obtain other
statutory and administrative clearances from other statutory and
administrative autharities.

This Envireonmental Clearance does not imply that the other statutory
/ administrative clearances shall be granted to the project by the
concerned authorities. Such authorities would be considering the
project on merits and be taking decisions independently of the
Environmental Clearance.

The DEIAA, Kancheepuram District may alter/modify the above
conditions or stipulate any further conditions in the interest of
environment protection.

The DEIAA, Kancheepuram Districk may cancel the environmental
clearance granted to this project under the provisions of EIA
Notification, 2006, at any stage of the validity of this environmental
clearance, if it is found or if it comes to the knowledge of this DEIAA,
Kancheepuram District that the project proponent has deliberately
concealed andfor submitted false or misleading information or
inadequate data for ebtaining the environmental clearance.

Failure to comply with any of the conditions mentioned above may
resull in withdrawal of this dearance and altract action under the
provisions of the Environment (Protection) Act, 1986,

The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986, the Public Liability Insurance Act, 1991, along
with their amendments, draft Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957, National
Commission for protection of Child Right Rules,2006 and rules made
there under and also any other orders passed by the Hon'ble
Supreme Court of India/Hon’ble High Court of Madras and any other
Courts of Law relating to the subject matter.
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Any other conditions stipulated by other Statutory/Government
authorities shall be complied.

. Any appeal against this environmental clearance shall lie with the
Hon'ble National Green Tribunal, If preferred, within a period of 30
days as prescribed under Section 16 of the National Green Tribunal
Act, 2010,

The District Forest Officer had put forth the below mentioned
conditions for strict compliance.

i.  The Project areas shall not abut Reserve Forest Boundaries at
any cost incase of Reserve Forest abutting to project areas, 60M
safety distance shall be left and maintained.

il.  The quarry vehicles shall not use forest land as pathway

ili. Incase of Breach of conditions, the quarry operations should be
suspended immaediately.

CHAIRMAN
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Copy to:-

The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi,

The Principal Secretary, Environment and Forest Department, Government of Tamil
MNadu, Tamil Nadu,

The Principal Secretary to Government, Industries Department, Government of Tamil
Nadu, Tamil Nadu. o

The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC
Building 1% & 2" Floor, Cathedral Garden Road, Nungambakkarm, Chennai-34,

The Chairman, Tamil Madu Pollution Control Board, Parivesh Bhawan, CBD-Cum-
Office Complex East Arjun Nagar, New Delhi 110 032,

The Chairman Tamil Nadu Pollution Control Board, 76 Mount Salai Guindy, Chennai-
32,

The Chairman, SEIAA, Panagal Building, Chennai.

The Commissioner of Geclogy and Mining, Guindy, Chennai-32

E1 Division, Ministry of Envirenment and Forests Paryavaran Bhawan, New Delhi,
Spare,



CHRSIET GRGER ML 1005119624016 DATED: 0941/2019,

24T Tamil Madu Pollstion Control Board —CONSENT TO OPERATE — DIRECT -Mfs. SALEM MINES
aMD AGGREGATES , S.F.No, 175/1, 175/28,] T5/3,175/8B, 173/9B, 173/108,
LP3fL1B . 1753/12,176/2A & 176/2B-KUNMNAVAEK KAM, NADUVAKKARA]
villageTivikalukundram  Taluk and Kancheepuram District - Consent for the opstation of the
plant and discharge of sewage and/or trads effluent under Section 25 of the Water (Prevention and
Conteol of Pellution) Act, 1974 as amended in 1988 (Cantial Act 6 of 1074) - Issued- Reg,

o
]

¢ L Unit's appiication for CTO through OCMMS vide Appl.No.19624016 daisd 27/12/2018.
21, Ho: F.DIBONMINRS/ABMMN/2019 dated 08/01/2019.
3 Minumes of 1320d DLCCC meeting held an 08/01/2019 (Itemn no. 132-043,

TOMEENT TO OPERATE is hereby granted under Section 25 of the Water (Preveniion and Control of Pollution) Aect, 1974 as
revizacad n (988 {Central Aet 6 of 1974) (heteinafiar paferred t0 a8 *The Act™) and the rubas and orders made theee tnder ta

Tha Fativer,
iliz L BALEM MINES AND AGGREGATES
BF Mo TS T3R0S TSEE, 17508, 175008, 173/1 1B, 17512, I 7624 o 17628 B UNMNAVAKIAM,
NADUWAERARAI Village,
Tirokadikondam  Talul,
Foanefiespurmm Disoict.

= untnising the ocopier 1o make discharze of sewage and for trade effluedt

this is subjeat (o die provisions of the Act, the rales and the orders wade there under and the teoms and conditions incolporaied
el the Spesial and Gereral conditions stipulated in the Consent Order issued earlier and subjoct to the special conditions anmexed.

This TOWEEMT iy walid for the petiod endiig Febusry 25, 2021
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Disirlct Euvivonmetnl Bugineer,
Tamil Madu Tellotivn Contrel Bowd,
MARATMALAL NAGAR

e Parthei,

e LENM MRMES AMND AGORECATES,

ITENL 1N ABTS TSR, T3, 17305, 175 BTS2, 1762 & | TE2B Kannavakiam Villase, Thirykalzukundaun
Taie oanchespavnm Tistraet.,

ER

R [
T Damnisslosat, THRUKAZHIKUNDRAM-Panchayat Union, Tirokehkondrmnm  Taluk, Kanchesguram Diclrict
e somiired wthe Member Seecetary, Tamil Madn Pollution Conceal Bonrd, Chenmai for favour of kind information,

U zrelaiitied to the JC ILE-MuniLmiug,'?};'mpiLNha ﬂy-ﬁpﬂqﬁgn;ﬁqg@ﬁl_ Hpt]l[[[,'jgll%-;,lll_lllﬁir]_'ﬂ_‘r favour af kind infonvation,
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5L |Parameters Unit TOLERANCE LIMITS - QUTLETS -Mos
o | Sewage Trade Efflucnt
oo - L ; :
Lo |pH Jats SRS
! 18
1. |Temporanme (21 B
3. |Pasticls sim_of.ﬂuqzcnded - - i o
| jsolids )
. |Toisd Suspended Solids mg/l 30
| 3. [Fotal Dissolved solids mg/l
| |[inoroane)
5. |0l & Grease mg/] - i .
7. |Biochemical Gx_\rgen- _ nigfi 20 5 [
{Demand (3 days at 2700)
8. |Chemical Oxygzen Demand mg/] = o i
3. |Chiorids (as €1 mgl “
in. |Sulphates (as S04) mg/l ! s
11, [Toiul Residual Chlotine | mefl
12, JAmmanical Nifrogen. (as M) |mg/|
Iz E{‘I}[ﬂ[ Kjeliahl Witcagen (as | g/ -
14, |Fize Ammonia (as NH3) mg| .
15, |Assenie {as As) meg/] - =
| lG. |Mereury (as Hg) mgl -
! 17, [Lead fas Pb) gl g
|18 |[Cadindumias Cid) m‘.g.fl -
19, [Hexavalent Chromium (as  |(mgl =
Crtf
20, |Total Chromium (as Cr) mg/l -
21, [Copper (/s Cu) gyl
23 |Zine {as Zn) mg/l -
23 | Selenimm (ﬂ_s@ mgf| -
24, |Mickel (as N me/l - N
25, (Boran(ss B) mgfl - i |
Zi. |Peccent Sodium % -
7. |Residual Sodium Carbonate |mp/l = .
28, [Cyanide {as CN) mg/l
20 [Fluoride (as F mg/l = - i
| 30 |Dissolved Phosphates(as P) |mgl i
| 31, |Bulphide sz 8) mg/fl -
32, |Pesticides . g/l -
31, [Phenciic Compounds (as mg/1 £ -
 |CeHsOH) =
34, |Radioactive materals a) micen -
_iAlphn emitters curieim| —
35 |Radioactive materials b).  |mico -
L Bedm emiltars curig/m| . =
| 36 |Fecal Caliform MPN/100m I ] }

All units of the sewage and Trade effluent treaument plants shall be o perated efficiemly and
continuously so as to achieve the standards preseribed in §1 No.3 above or to achieve the zero liguid

ciecheige of effluent as applicable. T T
PLALLUTION PHEVENTION PAYS
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SPECTAL CONDITIONS

This consent to apsrate is valid for aperating the Facility for the manufacture of products [Cob 2 arthe
rate (Col. 3) mentioned below. Any change in the products and its quamity has to be hrowEhn o
notice ol the Board and fresh consent has to be oblained,

51 ] Deseription Quantity ‘ Upih
Me.f e :
Troduct Peiails ____
1. | Roughstone | 433483 | Cuumis Yasrs
By-Product Details _| _,,_._ﬂ____
1. | Nil Q_ _
2. | Nil 4] = v
Intermediate Product Details S
1. | i 0 |

This consent to operate is valid for operating the facility with the below mentioned permitied sutisis
for the discliarge of sewagefliade effluent. Any change in the outlets and the quantity has to be
brouglit to the notice of the Board and fresh consent has to be obtained.

Ourlet Mo, | Deseription of Outlet Maximaum daily discharge |Point of disposal
| in K1L.D i, e S
Efffuent Type : Sewase ____‘__‘_'
1. J_Sewage | 0.8 On Industivs own lang
Efffuent Type : Trade Efftuent |

The effluent discliarge shall not contain constituents in axecss of the tolerance Limits as il dosu
hereunder.

POILLUTION PREVENTION PA 5

AR s e EF P il |




P
s
TAMILNADU POLLUTIDN COUTROL 36ART

Tl cecupicr shall maimtain the Eleco Maguelic Flow Meters/water Meters installed at the inlet of
the witer supply connection for each of the putposcs mentioned below for assessing ihe quantity of
water used and ensuring that such meters are easily aceessible for inspection and maintenance and for
ather purposds of the Act,

& Iadustrial Cooling, Spraying in mine pits or hoiler feed,

b. Domestle purposs.

e, Process

The occupter shall maintain the Eleetro Magnetic Flow Meters with computer eealding manoemens
for measuring the quantity of effluent generaicd and treated for the monifoving purpases el the Act,

Log book for cach of the unit operations of ETP have to be maintained to reficct the working
condition of ETP along with the readings of the El-:&.:;‘rm Magnetic Flow Meters installed lo assesa
sfituent quantity and the same shall be furnished for verification of the Board officials du ring
inspection,

The oecupicr shall at his awn cost get the'samples of effluent/surface water/erovnd watcr colleoted in
dud sround the unit by Board officials and analyzed by the TNPC Bourd Laborarory periodically.

A1y upsel condition in any of the plants of the factory which is, likely to result in inereased efflusnt
discharge and result in viclation of the standards menfioned in 81 No.3 above shall be reported to the
iember Secretary / Joint Chief Environmental Engineer-Menitoring and the concerned
District/Assistant Enviconmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupiar shall always comply and carryout the order/directions issued by the Board in this
Conseut Order and from time to time without any negligence. The cccupier shall be liable for action as
pel provisions of the Act in case of non comipliance of any order/directions issued.

The cecupier shall develop adequate width of green belt at the rate of 400 numbers of (iees par
Hectare,

e oeupier shall provide and maintain rain watsr harvesting facilities.

Ihe pecupicer shall ensure that there shall not be any discharge of efflusnt either treated or untreated
inlo siorm waier drain at any point of time. '

Inn the case of zero liguid discharge of efftuent units, the cecupier shall adhere the following conditicns
5z laid under.

t). The cecupier shall ensure zero liquid discharge of effluent, thereby no dischargs of untveated /
wealed effluent on land or into any water bodies either inside or outside the premises at any point of
i,

i1} The oscupier shall operate and maintain the Zero liquid discharge treatment components
comprising af Primary, Secondary and tertiary tvealment systems at all times and ensure thal the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
dispesed off with the reject management system ensuring zero liquid discharge of effluents in the
prEmisss.

it} The eccupier shall vperate and maintain the reject management system effeciively and recover the
sall from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge,

V) Inease of failure to achiceve zero discharge of cffluents Tor aay reason, the cocupier shall stop its
production and epevations forthwith and shall be reported to the Member Secvetary/loint Chiel
Environmenial Engineer-Moniloring and the concerned District/Assistant Environmental Enginesr of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
vt The ocoupier shall restart the production only efter ascertaining that the Zero dischares treatment
sysiem ean perform effectively for achieving zero discharge of effluents.

Addiflonal Tenditions:
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|, The unit shall comply all the conditions prescribed in the Environmental Clearance isaned by the
DEIAA, Kancheeputam Distriet vide Lr. No. DELTAADIA/TN/MIN/THQ2/2018-KPM EC No 322015
dated 02.10.2018.
2. The unit shall comply the conditions stipulated in the quarty lease agreement daiad 26,11 2010
miade with Distviel Collector, Kancheepuram Disiock
3. The unit shall trear and dispose the sewage generated from the premises throngh Sepiie k. s
zoalt pit arrangement.
4. The unit shall ensure that no frade cfflacnt is generated at any stage of its manufacharing provess.

3. The unit shall take necessary precautionary measures to prevent any adverse impas! on the qearls
habitation:
6. The unit shall “not use and theowaway plastics”™ such as plastic sheets used for food wrspping.
spreading on dining table etc., plastic plates, plastic conted tea cups. plastic wmbler, water ponehs:
and pacleets, plastic steaw, plastic carry bag and plastie flags irrespective of thickness, within e
industry premizes. Instesd unit shall encourage use of eco Tiendly alternative such as banana 12z
arecanul palm plate, stainless stesl, glass, poreslain plates/cups, cloth bag, jute bag =iz,
7. The consent issued s subjeet to the final outcome of National Green Tribunal (Sauth Zaaz)
application Ma. 165/2013.

MMK.’BFM;,W
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Tamil Madu Pollution Couirel Esor,
MARAIMALAL HAGAR
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GENERAL CONDITIONS

The oeeupier shall malee an application along with the preseribed consent foe for grant of renewil of
cansent at least 60 days before the daie of expiry ol this Counsent Ovder alony, with all the required
pavticufars ensuting that there is no change in Production quantity and change in sewage/Trade
silluent,

This Consent is fssued by the Board in considecation of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
apbiication will alsa be ground for reviewy/variation/revocation of the Consent Order under Seclion 27
alihe Ant s o make such variation a5 deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue [gree until revoled under Section
2T(2) of the Act.

Afier the issue of this order, all the “‘Consent to Operate’ orders issued previcusly under Water
{Prevention and Control of Pollution) Act, 1974 as amended stands defunet.

The cecupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
seeord the details of ihe observations and instructions issued to the umit at the time of inspection fot
sdhsrence,

The accupicr shall provide aind maintain an alternate power supply along with separale energy mefst
for the Bifluent Tieatment Plant sufficicnt to enswre continuous operatien of all pallution conlrol
squipmenls lo maintain compliance. .
The oocupier shall provide all facilities (o the Board officials for inspeotion and coilection of samples
in zid arpund the factory at any time:

The occupier shall display the flow diagram of the sourccs of effluent geueration and pollution contral
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, emply containers, residues, sludge including

‘thet from air pollution control equipments collected wilhin the premises of (he industrial plant shall be

zallected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treal the solid wastes like food waste, grece waste gencrated from th=
canieen and converd into organic compost.

The oceupier shall segregate the [azardous waste from otlier solid wastes and comply in accordance
will Hazardous Wasles (Management, Handling snd Transboundary Movement) Rules, 2004.

The occupier shall maintain good house-keeping within the factory premises.
Al pipes, valves, sewers and drains shall be leak proof. Floor washings shall be sdmitted info the

itacke effiuent collection system only and shall not be allowed to find their way in stonm draing or open
Ar2as.

The peoupier shal] ensure that there shall not be any diversion or by-pass of trade <ffluent on land or
g any walsy S010Ces. -

The aceupicr shall ensure that solar Evaporation pans shall be constructed in such a way that the
boitom of the solar pan is at lsast 1 m above the Ground level (il applicable).

The oooupier shall furnish the following retumns in the prescribed formats to the concernad Distriel
office regularly.

a) Monthly water consumption returns of each of ihe purposes with water meter readings in Farm-I ony
or before 5th of every month.

b) Vearly retuen on Hazardous wastes generated and accumulated for the period from st Aprit to 31t
March in Fortn—4 before the end of the subsequent 30th June of every year (if applicable).

¢ Yearly Environmental Statement for the period from Lst April to 515t Marel m Form ¥ beibee the
=nd of the subsequent 30th Septeber of every year(if applicable).

{L applicahle, the oconpier has to comply with (he provisions of Public Liability Insurance Act, 1591 10
provide immediate relief in the event of any hazard to human beings, other hiving createsiplants and
properties while handling and storage of hazardous substances.

The issuanca of this consent does tot authorize arapprove the construction of any physieal shuetures
o facilities or the underialdng of any work in any natural watercourse or in Government Porambolie
lands.

The lzsuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or overnmeni property or
any invasion of personnl rights nor any infringement of Central, State laws or regulation,

£ . 5
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The accupier shall forth with keep the Baard informed of any aceident of unforeseen ac or evatill
any poisonous, noxious or polluting matter or emissions are being discharged into strsam o1 well o2 =
a5 a result of such dischaipe, watet or air is being polluted.

If due to any technological improverients or otherwise the Board iz of opinion that all or auy o8 e
conditious referred to above requites variation (including the change of any treatment systsin. zithe: i
whole ot in part) the Board shall, after giving the applicant an opportunity of bemng heard. vary il &
any of such conditions end thereupon the applicant § 11 be bound o comply with the condiiiops a &
varied.

[n case lhers is any change in the constitution of the management, the ocsupier of the o=
munagerent shall file fresh application under Water (Prevention and Contral of Polluliong Aci, 1074

as amended in Form-I alongwith relevant documents of change of management innmediat=ly and 2=
the necessary amendment with renewal of consent order.

i1 case thers is sny change in the name of the company alone, the pecupisr shall inform the same oo
relevant documents immediately and get the necessary amendments for the change of name from this
Board. :

The occupier shall display this consent arder granted to hio in a prominent place for perusal of de
inspecting Officets of this Board.

P, SENTHUR g .
PANDY — Smmemsss

Drisirict Enviconmentnl Gneinver,
Tamil Made Polletivn Controd Boseil.
MARAIMALAT MAGAR

SOLLUTION PREVENTION FAYS
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SAENT OBOER NO. 1505219624016 DATED: 09/01/2018,

LOCERDINGS MNO.F.I9BIMMN/RS/DEL/ INPCE/MMN/A/ZOIS  DATED: 09/615019

U2 Tamil Mado Pollution Control Board -CONSENT TO OPECATE -DIRECT -M/s. SALEM MINES
AND AGGREGATES , S.F.No. 175/1, 175/2C,:75/3,175/88, 173/9B, 175/108,
15 1B, 175712, ?Gr‘"h—k & |76/2B- KUNNhVAKK-ﬂuM NADT} VALK AR.L‘:I

viflageT |:'u} ahundram  Taluk and Kancheepuram District - Consent for operation of the plani
sl discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act,
[ 951 as amended in 1987 (Central Act 14 of 1981) —Issusd- Ree.

fat: b Unit's application for CTO through OCMMS vide Appl.No. 19624016 dated 27/12/2018.
2R Mo FDOSOMMN/RS/AEMMNZ019 dated 08/01/2019.
S hdinuges of 132nd DLCCC meeting held on 08/0172019 (Hem no. 132-04),

COMAEMT 10 OPERATE ig hereby aranted under Section 21 of the Alr (Prevenrion and Cootvel of Pollution) Act, 1951 as
srvangad fiv | 987 (Centeal At L4 of 1981) (heveinafler veferred Lo = “The Act™ and the rules ind oiders mads there under to

The Faviner,

b BALEM MTHES AND AGGREGATER
S0 Mo 1750, 17528, 0753, 1 1588, 1758, 175/10B, 175/ 1B, 175712, 17624 & 176/2B-FUMNAY ARICAM,
A DUV AICARAT Village,
Tiraeahikandram  Taluls,

anchespuram Dhstrict.

Sl izl iz oocupier (o opeiate the industoal plant in the Adr Pollution Ceiitral Avea as notificd by e Govermment and ta
fnle dischargs of amission from the stacksichinmeys.

Thiz i3 sbjecs to tho provisions of the Act, the rules and (he oders made there under aud the tenns aud conditivas incorperated
wiem, e Sp=cial and General conditions stipulated in the Consent Order fssued enrlier and subfect ta the specinl conditions annexad.

s COMEEET is valid For the period ending Febuwary 25, 2021

P. SENTHUR SRR
PANDY  Eimgmes

e BT
i Ay

Dhsdriet Enrimur::rﬁq! Engineer.
Toimil Madi Pollubion Cantroel Board,
MMADAINALAT NAGAR

Tile Pavbr,

it S LERUWTHNES AND AGGREGATES,

P TS TSR AT TR, 175, 1TSN08, 1T IB.-I?SEIE,ITGEA & 1762 B Kumavalklam Village, Thirukalzukundiam
Tt Fans heepuram Districr.,

i L R

ol i

I The Cppunisionst, TIRUCAZHIEUNDRAM-Panchayat Union, Timlolukundram — Talek, Kancheepuram Diserict

~. Coigy submeitier] o the ember Secratary, Tamil MNadu Pallutien Control Board, Gz Tor Tavosr of Ll infermation.
Sy sebinaitied to the JCEE-Monitoring, Tamil Nadu Pellution Contral Board, Cremi for favoor of kind intormation.

PR UTIHOM BREVSM TN P s
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SPECIAL COMDITIONS

This consenl to operais is valid for operating the facility for fie manufacture of products (Col. 2) at the
rafe (Col, 3) mentivnsd below. Any changs in the preducts and its quantity has to be brovght to tha
agties of the Board and fresh consent has to be obtained

| Bl ‘ Tregeription ‘ Guantity 1 Unit
e. | | "
Froduet Detaily ] __ ) _.
| 1| Roughstone | 433483 | Guns vears
By-Froduct Deiails -
1 | i _ w0 i
2 | i 0L ol
 Intermediaie Product Details
1| il ) | 0

This consent to operate is valid for operating the facility with the below menlionsd emission/noise
sources zlong with the conlrol measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought Lo the notice of the Board and fresh
consent/Amendment has to be obtained.

1 Poini souree omission with staclk: ]
Sigelc | Ppiwt Tmission Souree Air polintion Stacl: height | Gaseous Dischargs
B, Control weeasures | from Grourd | Nmihe
i {aevel inm
[if Fugitive/lNoise enission :
= Wuzitive o MNoise Emission | Type ol emission Controd
Moo [sourees MEasRIEs
1. | Blasting Fugitive Controlle
Blasting and
Manual
Weter
Sprinkling -
2. | Vehicle Movement Fugitive Manual
- Water
B . ~ {Gprinkling
3. | Ciriliing Fugitive Manual
Water
Sprinkling
4 | Loading Fugitive Manual
Water
| Sprinkling

s{a). Ihe emission shall not contain constituents in excess of the ioierance limits as iaid down hereynder:

!E}‘i. Porametor | Unis

Annexursersiaszd i applieniln L

Tolerame: lmits

Stacks

stid The Amiblent Air in G industial plant area shell reb conindis ccreituzais in croes: af the tolemnee

Himits proscribed below, :

FOLLUTION PREVENTION PAYS
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8L |Pollutunt Time Weighted | Unit Tolerance Limits |
M il o Endustrial, Ecplpztenthy |
Residential, Sensitive dven |
Ruval and ather [{notified
nres Cevtral Qo l
Lo | Sulphue Dioxide | Annual microgram/m3 30 i1
I (502} 24 hours. micragram/m3 50 .
2 |Milrngen Dioxide |Annual microgram/m3 40 3
[NGYE) 24 hours micropranym3 a0 )
3. |Purdeulate Mater | Annual microgranifing Gl G |
(Size Less than |24 hours microgram/mi3 106G T |
10 miero M) or
PMIO B )
4, |Particulate Matier | Annual microeram/m3 ap 40 3
(Size Lessthan |24 hours microgram/m 60 &l ;
2.5 micrn M ) or i
PM2.5 ml i
5. |Ozone{03) Armual & Hours 100 [0
24 houwrs [ Tlour 150 150
S |Pollutant Time Weishted |Unit Tolerance Limiis ==
e it o Industrial, Teplomicntiy !
Residential, Sensitive Sray
Rural and other |{notifisd by
) ___|avea Ceniral Govi)
8. |Lead (Ph) Annual microgram/m3 0.5 0.5 i
24 hours microgram/ms 1.0 16 i
7. |Carbon 8 Hours iligram/n3 ) a2 I
| Monoxide (CO) |1 Hour miligram/in3 04 04 !
8. |Ammonia (NH3) |Annual microgram/m3 100 |43
! 24 hoiws ntierogram/ms3 400 400 :
9.  |Benzene (C6HG) | Annual microgram/m3 3 5
10. |Benzo{Q) Pyrene {Annuval panogram/m3 a1 ! '
(BaP)
—patficulate phase i
| only - i
[11. |Arsenie (A5) Annual nanogram/m3 a6 .
f_l_’_?.. Nicked (1) Annual panogram/m3 20 ) l

The Ambient Noise Level in the industrial plant area shall not exceed the limits prascribed balow

Limits in L.eg-dB(4)

Day Time

Migthii Time

Residenlinldrea

33

45

L

All units ol the Air pollution control measures shall be operated efficiently and continuously a5 a3 -
achieve the standards prescribed in 81 No.3 above,

The cecupier shall not change or alter quality or quantity o the vate of emission or rapiace oz aliss e
air pollution control equipment or change the raw material or manufacturing process rasuliing iv
change in quality and/er quantity of ermssions without the previous written permission of the Eaagd

The eezupler shall maintain log beok regarding the stack moniloriug system or opesation of the
or any othet particulars for each of the unit operations of 2l pollution control syatems to r=7ls
workuig condition which shall be fumished for verification of the Doard officials during inspecric

ol

rl]E

1

The cecupier shall al his own cost get the samples of emission/aiv/noise levels collected and anoly e

by the THPC Board Laboratory once in zve

a3 prescribad.

POLLUTION PREVENTION 1S

ry & months/onee in 8 year/periadically for fhe jainsisize



TRIILYARD POLLTTION GONTROL BOARD

Apny upset condition in any of the planis of the factory whieh is likely to result in increased emissions
and result in violation of the standards mentioned in 51.No.3 shall be reported to the Membey
Zecretary / Joint Chief Environmental Engineer-Monitoring and the concerned Disteict/ Assisiant
Euvironmental Engineer of the Board by e-mail immediately and subsequently by Fost with full
details of such upset condition.

The occupier shall always comply and carryoui the order/directions issusd by the Board in this
Consent Order and from time (o e withoul eny vegligence. The veenpier shall be Liable for action os
per provisians of the Act (0 case of non compliznee of any order/dirsclions ssusd.

Additioeal Cenditians:

1. The unii shall comply all the eonditions prescribed in the Environmental Clearance issued by the
DEIAA, Kanchaepuram Distriet vide Lr.No DEIAADIA/TN/MIN/A79/02/2018-KPM EC No.32-2018
dated 03.10.2018.

2. The unit shall comply the conditions stipulated in the quarry lease agreement dated 26112018
made with District Collector, Kancheepuram Digtrict,

3. The nait shall maintals the APC measures in the form of portable water sprinklars atfectively and
somtinuously so as to satisfy the NAAQ standards prescribed by the Board.

4, The unit shall adhers to the ANI, siandards as prescribed by the Board.,

3. The unil shall contitme to develop more green kelt with trees having thick canopy cover in the unit’s

TSI SES. s
EF The unit shall take necessary precautionary measures fo prevent any adverse impact on the nearby
habitation. :

7. The uuit shall *not use and therowaway plastics” such as plastic sheets used for food wrapping,
spreading on dining table ete., plastic plates, plastie coated tea cups, plastic tumbler, water pouches
sid packets, plastic straw, plastic carry bag and plastic flags irrespective of thiclmess, within the
indesiry premises, Instead unit shall encourage use of eco friendly alternative such as bapana lzal]
arecanut palm plate, stainless steel, riletss'.. porcelain platesfeups, eloth bag, jute bag ete.

2. The consent issued is subjsct to the final outcome of National Green Tribunal (South Zoge) i
application Mo, 165/2013,

By iy P TLITI A PO
W B Lo Ty rIR P

P. SENTHUR Smaassiss

s Rl 1
PANDY Pl b
o S A0 M EHIR LY
Digtriet Cuvironmentsl Engineer,
Tamil Madu Pullation Conteel Board,

MARATRALAT NAGAT

POLLUTION PREVENTION PAVS
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GENERAL CONDITIONS
& The oceupier shall make an application along with the preseribed consent fee for grani of faneai -

consent at Isast 6} days before the dale of expiry of this Consent Order along with all ihe re
particulars ensuring that there is no change in production quantity and emission.

2. This Consent is given by the Board in consideration of the particulars given in the spplication, 2o
change or alteration. or devistion made in actual practice from the particulars furmished, & the

application will also be ground for review/variation/revocation of the Cansent Order wnder Zaciiog: -

of the Act,

3. The conditions imposed shall continue in force uwatil revoked under Section 21 of the Art.

4, After the issue of this order, all the ‘Consent to Operate’ orders issued pravionsly undsr =
(Prevention and Conirel of Pollution) Act, 1981 as amended stands defunct.

5 The occnpier shall maintain an Inspection Register in the factory so that the inspaeting offiesy 2hail
wecord the details of the observations and instructions issued to the unit at the tine of Tnspection v
adhetenca.

. The cocupier shall provide and maintain an alternate power supply along with sspacate snecsy Loai0
for the Air Pollution Control measures sufficient to ensure continnous opsration of all pnliniic -
conteol equipments to ensure compliance.

T The octupler shall provide all facilities to the Board officials for collsction of samples in ard arsyas
(he fctory al any bme.

E. The applicant shall display the flow diagram of the sources of emission and pollution contra] svste=
provided at the site. :

g, The hquid efflusnt arising out of the operation of the air pollution control equipment shall .20
freaded in & manner and-to the satistaction of standards prescribed by the Bosrd it accordance whh the
provisions of Water (Pravention and Contrel of Pollution) Act, 1974 as amended.

L. The zir pollution cemtrol equipmeunts, location of inspection chambers and sampling pout holes shall ke
made easily accezsible at all time.

1558 [n case of any episodal dischirgs of emission, the indusiy shall tale immediate action to bty Aot
the emission within the limits prescribed by the Board.

12 [Fapphicable, the sccupier has to eomply with the provisions of Public Liability [nsurance Aot 1951 =3
provide immediate reliel in the event of any hazard 1o human beings, other living creatures/slania o
properties while handling and sterage of hazardons substances.

13. The issuance of this consent does not zuthorize or approve the construction of any physical stiucomss
or facilities or the nndertaling of any work in any natural watercourse or in Governie e Dararmieio
iands,

14, The issuance of this Consent does not convey any property right in either real personal property or 4w

exclusive privileges, nor does it authorize any injury to private property or Government pronsry s
any invasion of pecsonal rights nor any infringement of Central, State laws or regulation.

15, The occupier shall forth with keep the Board informed of any accident of unfoiesesn el or avar. o7
any paisonous, noxious ot polluting matter or emissions are being discharged imo stremm o ol o o
as o result of such discharge, water or air i3 being pollulad,

15 If due to any technological improvements or atherwise the Board is of opinion that all or any of e

conditions referred to ebave requires variation (including the change of any tieatment gysiom, ittt iy
whale or in part) the Board shall, after giving the applicant an opportunity of being heard, vaiv ali v
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as o 3
varied.

17 In case there is any change in the constitution of fhe management, the geeupier of
management shall file fresh application under Air (Prevention and Control of Pallutiony Ani. 1971
amended in Foim-I alongwith relevant documents of ehanee of management immediately aad ses th
necessary amendment with renewal of consent order.

I5. In case there 1s any change in the name of the company alone, the secupier shall inform die zan

relevant documents immediately and get the necessary amendments for the ehange of naime fion
Board.
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BLASTING WORK CONTRACT AGREEMENT

THIS AGREEMENT is executed at Chennai on this 14% MAY 2020 by and
between:

it

1) M/s. UDAYAM EXPLOSIVES, Prop Shri. J SIVAKUMAR, No.6/22, Ramani
nagar 2" Street, Mudichur Road, West Tambaram, Chennai — 600 0435, hereinafter
called FIRST PARTY,

- 2) M/s. SALEM MINES & AGGREGATES |, No.9,Nagarathanam Nagar
E Extn, Thiruneermalai, West Tambaram, Chennai-45. here in after called SECOND
PARTY, -

%E?HEREAS the above terms party of the first part
iean and included wherever the contracl so

representatives, administrators and assign ete,
-oF UDAYAM EXPLOS L,

and the party of the second part shall
permit their respective heirs suiccessors,

; G SALEM NIMES A N
‘h_'_‘\\_‘__:l. .u:\*_-:ﬁ;: %m}_d_,_{"\v.; %—,I .“--...t‘_.|.‘ r\'_ Et“ll'é_. {_.« '?F" TiAE U
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WHEREAS the party of the secong part is the holder gf quarry Jease
ESurve—y nos. 176/1A Kunnavakkam Village, Thirukazhulcundrgm Taluk,
Kanchipuram Distriet over all extent of 3.04.00 Heetares for 4 period from
- 19:11.2018 to 18.11.2023 . ( five years) as per the order of he Kanchipuram
District Collector: RC.NH.{I{EHQM!]'IS date; 19.11.2018.

WHEREAS for extraction of boylder blocks from the sajd quarry’s rock, have to pa
Eblasted with explosive materials and for possession of the explosive materials and of
using them a license under ithe Indian explosive Act, issued by the competen authority
His necessary and without the help of the explosiye materials is it not possible to blast

anamﬁ%lﬁ%&%'”«m

RS e, ¢ For SALEM MiNES AND AGOREGATNS
H‘:l ﬂwuﬁt‘if . 1 f e
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Whereas the party of the firstis the holder of the license Bearing
NG. E / HQ/ TN /22 / 480 (E79965) issued by the controller of Explosive Tamil Nady
and he is authorized and entitled to make use of explosives for blasting vocks in the
quagrics with the explosives magazines stored in a place situated at 5/3 & the explosives
magazines stored in a place situated at 5/3 & 3/8, Porur Village, Kanchipuram district.

WHEREAS the party of the second patty having come to know the possession
of ﬂéie explosive license by the party of the first part, approached the party of the fiyst parl
and requested him to assist him in the extraction of blasting of blocks from the above said
quagries by using blasting materials under the license issued to him by the competent
authority and the party of the first patty having agreed to do so,
Fﬂi’ﬂ AYAM EXpi D BiviEE
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NOW THIS AGREEMENT WITNESS AS FOLLOWS:
1) It js agreed that the party of the Tirst shall use explosives under his license for

blastine the rocks in the quarrics | the aforesaid Survey NO .at the above villages for
and on behalf of the party of the Second Part.

2) The party ofthe Second part hasto pay the cost of explosives under the
blastihg the BLACK GRANITE in the aforesaid and for the labour engaged for
such operation and that the party of the First parl. Being the license holder shall
conduect the blasting operating for and on behalf of the party of the Second part in
accordance with the terms and conditions of the explosives license.

3) If the Second Party fails to pay the cost of explosive as agreed hereunder and the
labour charges the First Party has agreed to  discontinue the blasting operating
without notice and is entitled to recover whatever amounts found due at the time by
recourse to legal proceeding or otherwise if any things goes wrong at the time of
blasting the entire risk shall go to the Second Party .

4) This Agreefent shall in force until the expiry of the License of the First Party from
the date of this agreement and is subjected to renewal on such terms and  conditions
as may riutoally agreed upon.

IN WITNESS whereof the parties herein so have set their hands to this agreement on the
day, month the year first above writicn in the presence of the following:

PARTY 1

M | e e

For UDAY AR EXFL
UDAYAM EXPLOSIVES,

Blasting contractor. %ﬂ—:*‘&__ -i\:»,q--mt;—w_ 1
el reprietol
Signature
PARTY 2
No.9,Nagarathanam Nagar Extn, For SALEM MINES ANk AFoecasna
Thiruneermalai, West Tambaram, B HE AN f{'EWTF“
Chennai-45. e & e
; g igditutgier
Witnesses: i s el
G & RATRSNG Netgen |
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;E" MINISTRY OF COMMERTE 2 INDUISTRY ;
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ok {Farmely Deporinre of Eaplasives)
4 A & D - Wing Block 1-8, Hlnd Floor. _‘i-'shaslh'i'Bhavnn I
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i3 Daled: 03072019

(] —
o Rvakincy: Priopeesrs Jovuiar. Mg {Fekeryein Expfa}.i\'ex Mo 32, Ramomi¥agar, Tnd Siteel, Mrectiche Koo, Wesr

{3

5+ Tembaront . Faven Tittge - Wast Toinharam _ i

S i i NT FNE S Fioud Ao Mrreade - GO
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Annexure - 16

The Photograph showing at the time of Inspection conducted by the
Committee on 16.09.2021
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